175

BEFORE THE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH NEW DELHI
Original Application No. 833/2024

INDEX
IN
RESPONSE AFFIDAVIT ON BEHALF OF

UTTARAKHAND POLLUTION CONTROL BOARD

Vipin Kumar

Applicant
Versus
Uttarakhand Pollution Control Board, & Ors.
Respondents
S1. Particulars Pg.
No. No.
1. Response Affidavit on behalf of UKPCB 1-7
2. Annexure No. 1 (Colly)
The Licenses issued by the Zila panchayat, Haridwar,
to Respondent Nos. 5 and 6, NOC issued by the Chief 8-97
Horticulture Officer, Haridwar and GST Registration
Certificate.
3. Annexure No.2 (Colly)
The Application of the Respondent No 5 dated 29.11.2022 |28-34
for CCA and the CCA order issued by the UKPCB.
4. Annexure No. 3 (Colly)
Application of the Respondent No 6 dated 15.11.2022 and [3°-4
the CCA order issued by the UKPCB.
3. Annexure No. 4 42-43
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The order dated 21.11.2023, by which the UKPCB had
revoked the CCA issued to Respondent Nos. 5 and 6.

6. Annexure No. 5 (Colly)
The copy of orders passed by the Hon’ble Supreme Court 44-49
in Civil Appeal bearing Diary No 13452 of 2024 and Civil
Appeal bearing Diary No 20778 of 2024.

7. Annexure No. 6 (Colly)
The CCA renewal application of Respondent No 5 dated
29.11.2023 and the CCA renewal application of
Respondent No 6 dated 27.05.2024 and the CCA Renewal 50-63
(re-apply) order dated 07.06.2024 issued by the UKPCB to
both Respondent No 5 and Respondent No 6

8. Annexure No. 7 (Colly)
The order of this Hon’ble Tribunal dated 19.05.2023 and a |64-69
copy of the Report dated 23.06.2023.

9. Annexure No. 8
The letter issued by the UKPCB imposing environmental |70-71
compensation.

10. Annexure No. 9
The letters addressed to the Member Secretary, UKPCB, for
the grant of CCA by the Respondent Nos. 5 and 6, dated 72-73
03.02.2025.

1. Annexure No. 10
The Application submitted by Respondent Nos. 5 and 6 on
10.03.2025 for the grant of CCA and the CCA order issued (74-87
by the UKPCB in favour of Respondent Nos. 5 and 6,
respectively.

New Delhi

Dated: 20 December, 2025

%, @. Gautam

Through Advocate

Supreme
Reg. N

Court of India

e, No. DI119/9

Kaushal Gautam

Counsel for Respondent (UKPCB)

Office: A-25, Second Floor, Defence Colony,
New Delhi-110024

Mob:9811101934
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BEFORE THE NATIONAL GREEN TRIBUNAL.
PRINCIPAL BENCH, NEW DELH]I
»N\ RESPONSE AFFIDAVIT ON BEHALF OF

RAKHAND POLLUTION CONTROL BOARD
Original Application No. 833/2024

Vipin Kumar

Applicant
Versus
Uttarakhand Pollution Control Board, & Ors.

Respondents

AFFIDAVIT of Dr. Rajendra
Singh, aged about 52 years, S/o
Shri Balbir Singh, Presently posted
as Regional Officer, Uttarakhand
Pollution Control Board, Roorkee.

Deponent

I, the above-named deponent does hereby solemnly affirm and state

on oath as under: -

1) That the deponent is presently posted as the Regional officer,
Uttarakhand Pollution Control Board, Regional Office, Roorkee

Uttarakhand and is competent to sign and swear the instant

RUIS

-

affidavit.
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2) That the above noted O.A. was listed for hearing on 26.09.2025,
wherein the Hon’ble National Green Tribunal was pleased to

issue the following directions:

"....4. Learned counsel appearing for UKPCB seeks time to
disclose by way of affidavit if the respondent nos. 5 and 6 are
complying with the sitting criteria prescribed in the MoEF &
CC's notification dated 22.02.2022 and if they were set up prior
lo issuance of the Notification dated 22.02.2022, they had valid
consent to establish/consent to operate and permission to set up

at that time.”

3)  Itis submitted that the Respondent No 5 and the Respondent No
6 had received the 1* license from Zila Panchayat, Haridwar for
brick manufacturing on 11.12.2020 and as per the statutory
norms, the licenses so issued were further timely renewed on
18.08.2021, 23.08.2022, 10.08.2023, 05.07.2024 and 10.07.2025.

»@‘ﬁeSpondem Nos. 5 and 6 got registered with the Goods and
N

Services Department, and the GST certificate was issued on
02.02.2021. Subsequently, a No Objection Certificate was issued
py the Chief Horticulture Officer, Haridwar, for the operation of
the brick kiln on 08.02.2022. The Licenses issued by the Zila
panchayat, Haridwar, to Respondent Nos. 5 and 6, NOC issued
by the Chief Horticulture Officer, Haridwar and GST Registration
Certificate are annexed herewith and marked as ANNEXURE
No. 1 (Colly).

4)  That on 29.11.2022, the Respondent No 5 had applied for the
Consolidated Consent and  Authorization and subsequently a

provisional certificate subject to the provisions of Water (Prevention,

W

-



S)
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& Control of Pollution) Act, 1974, Air (Prevention, & Control of
Pollution) Act, 1981 and Hazardous Waste (Management, Handling,
Transboundary Movement) Rules, 2016 was issued by UKPCB on
10.01.2023 and the physical copy of the CCA order which was sent by
registered post was issued on 13.01.2023, which held validity up to
31.03.2024. The Application of the Respondent No 5 dated
29.11.2022 for CCA and the CCA order issued by the UKPCB are

annexed herewith and marked as ANNEXURE No. 2 (Colly).

The Respondent No 6 had applied for the Consolidated Consent and
Authorization on 15.11.2022 and subsequently a provisional
certificate subject to the provisions of Water (Prevention, & Control
of Pollution) Act, 1974, Air (Prevention, & Control of Pollution) Act,
1981 and Hazardous Waste (Management, Handling, Transboundary
Movement) Rules, 2016 was issued by UKPCB on 27.12.2022. The
CCA was issued on January 30, 2023, and held validity until March
31, 2024. The CCA order issued by the UKPCB is annexed herewith

and marked as ANNEXURE No. 3 (Colly).

That subsequently, this Hon’ble Tribunal in OA No 341 of 2023 titled

k3]

as “Vipin Kumar vs Uttarakhand Pollution Control Board” was

pleased to pass an order dated 12.10.2023 stating that -

Having regard to the aforesaid, we are of considered opinion that the
CCA dated 13.01.2023 and 30.01.2023 have been prescribed in the
notification dated 22.02.2022, therefore the CCA dated 13.01.2023
and 30.01.2023 cannot be sustained and hereby set aside with a
direction to the competent authority to reconsider the application for
grant of CCA filed by the Respondent No 5 and 6 afier duly

considering the sitting criteria prescribed in the notification dated

-
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In compliance with the above-mentioned order of this Hon’ble
Tribunal, the CCA issued by the UKPCB to Respondent Nos. S5and 6
was revoked on 21.11.2023. The order dated 21.11.2023, by which the
UKPCB had revoked the CCA issued to Respondent Nos. 5 and 6, is
annexed herewith and marked as ANNEXURE No. 4.

7)  The Respondents Nos. 5 and 6 went in Civil Appeal No. Diary No.
13452/2024 against the order dated 12.10.2023 passed by the Hon’ble
National Green Tribunal in OA No. 341 of 2023 titled “Vipin Kumar
vs Uttarakhand Pollution Control Board”. The Hon’ble Supreme
Court, vide order dated 29.04.2024, directed the UKPCB to consider
the application of the Respondent on merit and independently, without
being influenced by any of the observations in the impugned order
dated 12.10.2023 in OA No 341/2023. The copy of orders passed by
the Hon’ble Supreme Court in Civil Appeal bearing Diary No 13452
of 2024 and Civil Appeal bearing Diary No 20778 of 2024 are annexed
herewith and marked as ANNEXURE No. S (Colly).

) < The Respondent No. 5 had filed the application for renewal of the
Y%
o7 CCA on 29.11.2023, and the Respondent No. 6 had filed an

“:“\ application for renewal on 27.05.2024. It is submitted that the

otification date 22.02.2022 issued by the Ministry of Environment,
\ \3 \gorests and Climate Change, Government of India, do not indicate any
j‘ ‘,’retrospectwe effect for compliance with citing criteria and as the
Respondents were existing brick kiln operators, the CCA applications
by Respondent Nos. 5 and 6 were considered by UKPCB, and the
CCA Renewal (reapply) application of Respondent No. 5 was
approved by UKPCB on 28.05.2024 with validity up to 31.03.2025,
and the CCA Renewal (reapply) application of Respondent No. 6 was
approved by UKPCB on 29.05.2024 with validity up to 31.03.2025.

The CCA renewal application of Respondent No. 5, dated 29.11.2023,

I

-
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and the CCA renewal application of Respondent No. 6, dated
27.05.2024, and the CCA Renewal (re-apply) order dated 07.06.2024
issued by the UKPCB to both Respondent No. 5 and 6 are annexed

herewith and marked as ANNEXURE No. 6 (Colly).

9)  That this Hon'ble Tribunal in OA 341/2023 vide order dated
19.05.2023 had constituted a committee to ascertain the status of brick
kilns operating in the vicinity of the Respondents nos. 5 and 6. Copy
of the Committee’s report is already filed before this Hon’ble Tribunal
vide affidavit filed by the Respondent on 18.10.2014 and is at Page
124. The order of this Hon’ble Tribunal dated 19.05.2023 and a copy

of the Report dated 23.06.2023 are annexed herein and are marked as

ANNEXURE No. 7 (Colly).

10) It is submitted that this Hon'ble National Green Tribunal was pleased
to pass an order dated 12.01.2023, whereby the Hon’ble Tribunal in
OA No. 783/2022 titled as Ajay Kumar vs Uttarakhand Pollution
Control Board & Others in para |1 had directed the State PCBs to take

~ steps for assessment of compensation in accordance with law.

\$‘7 Ng Accordingly, the UKPCB vide a show cause letter had imposed EC

amounting to Rs 4,07,550/- (Rupees Four Lakh Seven Thousand Five
undred Fifty Only) on the Respondent No 5, and the UKPCB had

posed EC amounting to Rs 4,00,725/- (Rupees Four Lakh Seven

undred Twenty Five Only) on the Respondent No 6. The letter issued
/ , ; , ;

“by the UKPCB, imposing environmental compensation, has been

annexed herewith and is marked as ANNEXURE No. 8.

" 11) That the Respondent No. 5, through its Bank, Punjab National Bank,
had issued a Demand Draft dated 01.02.2025, and the Respondent No.
6, through its bank, Yes Bank, had issued a Demand Draft dated
01.02.2025 and deposited the said amount towards the Environmental

R

- *
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Compensation, respectively, in favour of the Uttarakhand Pollution
Control Board. The letters addressed to the Member Secretary,
UKPCB, for the grant of CCA by the Respondent Nos. § and 6, dated
03.02.2025, are annexed herewith and marked as ANNEXURE No.
9.

12) The respondents, Nos. 5 and 6, had applied for the renewal of the CCA
on 10.03.2025. The UKPCB approved the CCA of Respondent No. 5
on 04.06.2025 and that of Respondent No. 6 on 26.05.2025. The CCA
order of Respondent No. 5 holds validity up to 31.03.2027, and the
CCA order of Respondent No. 6 holds validity up to 31.03.2028. The
Application submitted by Respondent Nos. 5 and 6 on 10.03.2025 for
the grant of CCA and the CCA order issued by the UKPCB in favour
of Respondent Nos. 5 and 6, respectively, are annexed herewith and
marked as ANNEXURE No. 10.

13) That the deponent is a responsible Government servant having the
highest regard for the Hon’ble Tribunal and orders passed by
them. The deponent has always made his sincerest efforts to carry
out the orders passed by this Hon’ble Tribunal in its letter and

spirit and shall continue to do so in the future.

-
-

Deponent

Verification: -

1, . icreby solemnly affirm and verify on
oath that the contents of the above affidavit in paragraph nos.
.......... e etteeeeeitiieieeseeeooon are true to my personal knowledge and

those in paragraph NOS..........ocovviviiiiiiiininiiiiineannn, are based on
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the perusal of records and those in paragraph nos.................. are

based on legal advice. Nothing material has been concealed and no part

of it is untrue. So help me God.

4\\\?*@1&@ ﬁl/euf:e Qg Qﬂ/ﬂg, |

%‘ “.\\\\?
¢ ,J

J\i‘w\* Deponent

L.T.I of the Deponent.
Place: ROORk . cE

I,gﬁwﬂ.ﬁm., Advocate, do hereby declare that the person making
this affidavit and alleging himself to be RATENDEA. $104is the same

person who is known to me from the papers produced by him before me
SEWA Ry U/ I
\ D Ry

Civ - 2
Reb- e, -t":;t' /Rh,. e
Through él“\'.l-\‘wls“

Kaushal Gautam

Counsel for Respondent (UKPCB)

Office: A-25, Second Floor, Defence Colony, New
Delhi-110024

Mob:9811101934

in this case. _

Solemnly affirmed before me on this day of RoDecember, 2025 at
Roorkee at about !1-35" AM/P)é by the deponent who has been identified
by the aforesaid person.

[ have satisfied myself by examining the deponent who understood the
contents of this affidavit.

The erson has signed in my presence on the affidavit.

/
VR 5 ke L2 ed and Sworn before mt

(IME.. 1.!.—:3,)7 A,M.fﬁtt" €onteuts athy
vated Tf?f-fo’ By %ll oy
Re contents & g VS
Affldavit/Document tQE E '?‘::)MLE?/ '
naqii
hidg been read out be e l.f:m\.vo(cang & Notary
o [ mdt:rshni H Regd No - UP 3231/81

Notary Regd No. 22(05)2{103

OORKEE "
] \))015 Distt. Hmdwar (UK} INDIA & &
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mana el
Government of Indla
Form GST REG-06 b
[See Rude 1001)] «.
L]
Registration Certificate
Registration Number : 05SAAQF]7072D129
l.  |Legal Name JAI MATA BRICK FIELD
2. |Trade Name, if sny JAIMATA BRICK FIELD
3. |Constitution of Business Parmership
4. |Address of Principal Place of 0, MOJA - RWADPUR, PARGANA -MANGLOUR, VILL-
Business HARCHANDPUR, ROORKEE, Haridwar, Unarakhand, 247656
5. |Date of Liabllity
6. | Perlod of Validity From 29/12/2020 |To Not Applicable
7. Type of Registration Regular
8 |Particulars of Approving Autbority |Centre

Siganiee Signamrn Nolt H'
‘g:lfﬁﬂﬂs AND
DRK{4

Dﬂl !‘ﬂ!ﬂ 12‘1!# 'IBt'.I?-I

Nume Sanjay Anand Massey

Designation Supenntendent

Junisdictional Office Roorkee - Secior 2

Y. Date of issue of Centificate 29/12/2020

Note: The registration centificate is required to be prominently displayed at all places of business in the State.

This Is a system generated digitally signed Reglstration Certificate issued based on the approval of application granted on 29/12/2020 by
the jurisdictional authority,

%w\'ﬂ' < it
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1 JIT

“@" Annexure A
| (AL
A =0
-
GSTIN BSAAQFJT{I?IDIZB . 2
Legal Name JAIMATA BRICK FIELD ' >
Trade Name, if any JAIMATA BRICK FIELD
Details or Additional Places of Business
Total Nuinber of Additional Places of Business in the Stare 0

A

%ﬂh




o “"" Annexure B
Figds oo
GSTIN OSAAQFIT072DIZ9 %
Legal Name JAI MATA BRICK FIELD - r
Trade Name, ifany JAI MATA BRICK FIELD ol i
Details of Managing / Authorized Partners
1 Name MOHIT GARG
ﬂ Deesignation/Status PATNERSHIP
Resident of State Unar Pradesh
2 Name VIRENDRA KUMAR
Designation/Status PATNERSHIP
Resident of State . Uttar Pradesh
3 MName VIKAS KUMAR
Designation/Status PATNERSHIP
Resident of State Uttar Pradesh
4 Name VIPUL KUMAR
w Designation/Status PATNERSHIP
Reswdent of State Unar Pradesh
¢
mt
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Government of India
Form GST REG-06
[See Rule 10(1)]

Registration Certificate

Registration Numiber : 0SAAWFG1239M1ZY

1
[ 1. [Legal Name GAGAN BRICK FIELD
2. |Trade Narne, if any GAGAN BRICK FIELD
3. |Constitution of Business Parinership
4 Address of Principal Place of KH. NO, 138, 139, VILL- MOHAMMADPUR JATT, PRAGNA-
Business MANGLOUR, ROORKEE, Haridwar, Uttarakhand, 247656

5. |Date of Liability

b | Peviod of Wakidity From (/0272021 '[T-:- 'JNm Applicable

7. istrati
Type of Re gistration Regular

8. I'i'mﬁm'mn- ol Approving Authority |C¢ntn:

Signature
Signature Not Verjfied
D'Ellslly slgnad'fa;i'gi GOODS AND
SERVICES TAX METWORK(4)
Date: 2021.02.0241:00:26 |ST
Name Arvind Verma
Designation Superintendent
Jurisdictional Offic ¢ Roorkee - Sector 2
9. Date of issue of Cerificate a1 B

Note: The registration certificate is required to be prominently displayed at all places of business in the State.

This is a system generated diigitally signed Reglstration Cectificats ooued based vn tie pproval ui appilcation granted on UZ/VZ/2021 by
the jurisdictional authority,

Rove
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Yy ATA
GSTIN 0SAAWFGI239MIZY
Legal Name GAGAN BRICK FIELD
Trade Name, if :wny GAGAN BRICK FIELD

Details of Additional Places of Business

Total Number of Additional Places of Business in the State 4]

Wz~

25

Annexure A



202 26

Annexure B

GSTIN OSAAWFEGI23I9MIZY
Legal Name GAGAN BRICK FIELD -
Trade Name, if any GAGAN BRICK FIiELD

Details of Managing /" Authorized Partners

1 Name ADESH KUMAR
Designation/Status PARTNER
Resident of State Uttarakhand
2 n Name JITENDRA SINGH
Designation/Status PARTNER
Uttar Pradesh

Resident of State

Name MOHIT GARG

[FY]

PARTNER

=

Designation/Status
Uttan Prudesh

Res

Resident of Siane
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ustry Name : JAI MATA BRICK FIELD Category Nanie: ORANGE

Edd““ : Khasra-208 Mauza- Kawadpur Harchandpur pigyrict Name ! Harldwar

aridwar
ap Inv(in Lakh) : 22.08 Net Asset Value(in Lakh); 22.08
Certificate For: reNew

onsent Type : CTO .
ppld/Caf Id : 3232895/10412 Application Date : 29/ 11/2022

Industry Type : Industrial
Date Time: D1-12-2022 09:24
Note By: RO( 307 )
Forwarded To: Inspecting Officer
Activity: Forward
Description:
Activity: Inspection *
Description:

Date Time: 12-12-2022 04:01
Note By: Inspecting Dfficer(203)

Forwarded To: Inspecting Officer
Activity: Forward '5""\\2“

Description:

Activity: Return
As per 17th board meeting unit
Description: submit update CCA fee
Accordingly.

Activity: Forward '
Activity: Application Re-Submitted

Note By: (Industry)

fee submitted as per board
Description: g eeting. pErIen

Date Time: 29-12-2022 11:00 W“

. Forwarded To: RO

Date Time: 29-12-2022 03:23 A Y
Note By: RO(307) KA
‘ Forwarded To: lnspecting Officer :g
: Activity: Forward
Description: Please check reply and report.
o B

Date Time: 09-0 1-2023 11.07
Note By: [nspecting Dfficer(203)

R\ varded To: RO
",H Activity: Forward
D t{. sription:
s ctivity: Inspection Closed

Date of In: s action: 2023-01-03
|

hitps Jiukoemms.nic.in‘applicationProce “1 +gDetailslopenAppiicationDelails/3202895

\

i

I

F Application Dotalls Eﬂm AWURE- 2 (COl__L’!_)_/ ] -—éS
nd



Description:

205

Note History

In the reference of CC‘:

renewal (Year 2023-2 }cted on
industry has been inspe
03.01.2023. During the -
inspection unit was foun "t
operation. Unit is situated al
Village -Harchandpur, Manglar,
Roorkee, Dist.- Harldwar
(Uttarakhand), Manufacture of
Brick by backing process only.
Unit has used Coal & Wood in
the backing process of brick.
100 feet Stack and Zig Zag
Systam has been establish in
the unit. 100 feet hight Stack
with Port hol, Pletform and
Stairs establish in the unit,
Only domestic effluent is
generate which dispose through
septic tank/soak pit. As per Net
Asset unit submitted the CCA
renewal fee Rs.- 58000/= (Year
2021-22 to 2023-24) in orange
category (10.0 - 50.0 Lakhs,
22.0 Lakhs). As per above site
observation take a necessary
action for CCA renewal for
years (Year 2023-24) with
following specific conditions:

-1. Unit should be compliance
the all conditions which is the
mentioned in the
Environmental Protection Act
(EPA)-1986. 2. Unit shall
ensure to comply the
notification of state
Government vide No, 1822/V1I-

A-1/2021/80-F/16 Dated
28.10.2021 regarding the
Uttarakhand state mining Policy
2021. 3. Unit Shall ensure to
comply the Notification of MoEF
& Climate change (Government
of India) on dated 22.02.2022
Under EP Act 1985, 4. The
Consent is Valid under the Final
decision of Hon'ble High Court
& Hon'ble NGT in matter of OA
No. 783/2022 Ajay Kumar Vs
Uttarakhand Pollution Control
Board & Others. 5 Unit shall
€nsure to obtain the Validation
certificate from Central Building
Research Institue gr authorizeg
organization regarding
conversion to induce draft zig
Zag Technology & Submit it to
this office within three Manths,
6 . Unit shall ensure to obtain
the Validation certificate from
Central Bullding Research
Institue or authorized
organization regarding
conversion to induce draft zig
Zag Technology & Submit it to
this office within three Months,
7. Unit should be applying the
all seafty measurers in the
Industry premisis.

= i

29



10-01-2023
12:11

Note By: RO(307)
Forwarded To: RO
Activity: Forward
Description:

Activity: Approved

Provisional
Description: Certificate has
been issued

Date Time:

206

View Prov
Certificate |

Note History

30
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REGIONAL OFFICE

-
o UTTARAKHAND POLLUTION CONTROL BOARD
- Irrigation Design Bullding Campus, Roorkee-247667 (Distt- Harldwar)
UKPCB/ROR/Con/J-1122023/ 141§ Date: | 2.01.2023
Registered Post.
To,

M/s Jai Mata Brick Field
Khasra No-208,

Vill-Harchandpur, Manglore, Roorkee
Distt- Haridwar.

Consolidated Consent to Operate.and Authorisation hereinafter referred to as the CCA
(Consolidated Consent & authorization) {Frcshfﬂenewalfﬂeapplication!E:pnnsionf) under
Section-25 of the “Water (Prevention & Control of Pollution) Act, 1974” and under Section-
71 of the “Air (Prevention & Control of Pollution) Act, 1981" and Authorization under “Rule-
6" of the “Hazardous Waste (Management, Handling and Transboundary Movement) Rules,
2016 notified under “Environment (Protection) Act, 1986" as applicable (to be referred
hereinafter as Water Act, Air Act and HW Rules respectively).

Caf 1D - 10412 Application ID-3232895
CCA (Fresh) P

Consent No. AWH- N3

CCA is hereby granted to M/s Jai Mata Brick Field located at Khasra No-208, Vill-
Harchandpur, Manglore, Roorkee, Distt- Haridwar subject to the provisions of the Water

Act. Air Act and HW Rules and the orders that may be made further and subject to following terms
and conditions :-

1. This CCA is granted for a period up to 31.03.2024 and valid for manufacturing of
following products with Capital Investment | Net Assets Values Rs 22 Lacs.
(S, ] “.Last CCA Quantity CCA Fresh
No.| Product : (_juantil.y — Product Quantity
} (Per Month) (Per Month)
| - " Not Obtained o Bricks 80,00,000 Nos/Year

2. Specific Conditions under Water Act.
(i) The daily quantity of effluent discharge (KLD):-

| LastCCAorCTE CCA Fresh
Trade Effluent - Nl Nil
Sewage - - 1.0

(ii) Trade Effluent Treatment and Disposal: Nil.
(iii) Sewage Treatment and Disposal: The applicant shall provide comprehensive Septic
Tank/ Soak pit is required with reference to influent quantity and quality.
3. Conditions under Air Act:-
(i) The applicant shall use following fuel and install a comprehensive control system consisting
~ of control equipment as is required with reference 1o generation of emissions and operate
and maintain the same continuously so as 1o achieve the level of pollutants to the following

standards:
S. | Stack | Stack | Typeof | Fuel Quantity | Emission Control Emission
No | attached | height Fuel KLD/MTD Equipment standards
with (M1) not to exceed
1 Brick 30 | Coal& | - Induced draft with | 250 mg/NM?
Kﬁn__ I B ____I_.v_ond 1 Zig-Zag Technology

31



o a | Silence Zone
Standards for Noise | _Industrial Area | Commer g'!:'ﬁ?slftl; ::;MHHII;I:;: Day | Night
Sevifln c(A) Loy 3,:,": T::T I‘I:I.l':i li:u‘ time time t;r;e ti:';e
78 | 70 | 68 53 o £
Day time. from 6,00 am 0 10.00 p m.. Night time: from 10.00 p.m. to 6.00 8.m.
4. Conditions under HW Rules:- o
() The Oceupier of /s Jai Mata Brick Field is hereby grated an authorization {0 operate 2
facility for collection and storage of Hazardous wastes. it nd atorpe: of

lity for generation, col

i) The a ization is granted to operate a faci
(i) uthorization 1s gr p ry of wastes.

hazardous wastes within factory premises ﬁ':lr following catego
(iiii) The authorization shall be in farce for a period up to 31.03.2024 i e
(iv) The authorization is subjeet to the conditions stated below and the conditions as may
' (Protection) Act, 1986.

11

S.No. ~ Category l ~ Quantity of Waste for which [
(Schedule-1 & Schedule-I1) | authorization is being issued (MTA)

specified in the rules for the time being in force under Environment
' Mode of

Disposal

1 s -

Terms and conditions of authorization:
(i) The authorization shall comply with the provisions of the Environment (Protection) Act,

1986, and the rules made thereunder.
(ii) The authorization and its renewal shall be produced for inspection at the request of an officer

authorized by the SPCB/PCC.

(iii) The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
wastes without obtaining prior permission of the SPCB/PCC.

(iv) Any unauthorized changes in personnel, equipment as working conditions as mentioned in
the application by the person authorized shall constitute a breach of his authorization,

(v) It is the duty of the authorized person to take prior permission of the SPCB/PCC to close

down the facility.
(vi) An application for the renewal of an authorization shall be made as laid down under these

rules.
(vii) Any other conditions for compliance as per the Guidelines issued by the MoEF or CPCB.
5. Compulsory documents to be submitted by the Industry/Unit:-
(1)  Annual return in Form-4 and Waste Disposal Manifest in Form-10 under HW Rules
and Third Party Audit Report.
(i1) Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(iii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage

Area.
6. Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA.
T. Competent Authority reserves the right to change/modify/add any time any condition of this
CCA.
8 Unit has to comply with the other general conditions as annexed herewith. Non compliance

of any provision of this CCA and provisions of the Water Act, Air Act and HW Rules will

results in legal action under the afu;esaiq Acts and Rules.
10 n ®
ional O ()

Copy to: Member Secretary, Uttarakhand Pollution Control Board, un fog kind
information, !
LT B . "
OFFl(lt LU?"‘" { na‘ :ﬁvﬂlc)
2

Specific Conditions:
I. In case Unit is using ground water than unit has to obtain NOC from central Ground water Authority for

abstraction of ground water for which unit may refer web site http.//cgwa-noc -gov.in

OFFICE coPY

32
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.

The appli : :
uquimﬁ;:“;ﬂ:":::ﬁ::’“ﬁ"dfhmﬁ n lth_e chimney/stack and facilities such as ladder, platform etc. as per
it e L T oring the air emissions and the same shall be open for inspection and use at all times by
och s §:1 §:3 - The chimney/stack annln:hrd to various sources of emission shall be designated by numbers
5 M : X :]u:. and I.l_1e.-.: shnl-i be painted/ displayed to facilitate identification.
4' Sl ry shall ensure interlocking of air pollution control devices and production processes.
. o0 '. wastes generated from the industry have to be disposed in manner so that contamination of surface water
bodies/ground water/soil etc. does not take place.

The industry shall take adequate measures to control of noise from its own source so as to comply with the
standards as may be applicable.

6. The applicant shall develop three rows of green belt on the premises with plant species as suggested by the
Central Pollution Control Board.

7. The industry shall ensure all safety measures and shall undertake periodical assessment by the competent
authority. '

8. The unit shall strictly comply with the provision of The Public Liability Insurance Act. 1991 as amended and
Rules made there under there under and shall submit copies of Insurance Policies (if any) to the Board Offices
regularly.

9.

Unit shall ensure to comply the notification of state Government vide No. 1822/V11-A-1/2021/80-8/16

Dated 28.10.2021 regarding the Uttarakhand state mining Policy 2021, *

10. Unit Shall ensure to comply the Notification of MoEF & Climate change (Government of Indiay on dated
22.02.2022 Under EP Act 1986.

11.The Consent is Valid under the Final decision of Hon’ble High Court & Hon’ble NGT in matter of OA
No. 783/2022 Ajay Kumar Vs Uttarakhand Pollution Control Board & Others.

12. Unit shall ensure to obtain the Validation certificate from Central Building Research Institue or
authorized organization regarding conversion to induce draft zig zag Technology & Submit it to this
office within three Months.

13. All the moving areas around the main Brick kiln shall be paved with the bricks to minimize the fugitive
dust/emission from the brick kilns operations.

14. The occupier shall ensure that fine dust not to accumu late all around the Brick Kiln.

15. The unit shall submit stack emission monitoring report from MoEF & CC recognized laboratory to the Board's
offices, within two month.

16. The unit shall strictly comply with provisions of water Act, Air Act & E (P) Act and Rules/Notifications made
thereunder.

General Conditions:

I. The applicant shall get the sample of treated effluent/emissions/hazardous wastes/leachate analyzed at least
once in a three month/six months/one year from the laboratory recognized by the CPCB/UEPPCB/NABL
/MoEF and conforms to the limits stipulated. Test report shall be communicated to the UEPPCB. |

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated waste water and domestic wasle water shall be disposed jointly at one disposal point. The applicant
shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If, at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shill be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof.

6. The industry shall provide uninterrupted entry to the STP's/ETP’s inlet and outlet points, Air Pollu
equipment and stack for smooth sampling/monitoring of efficiency of pollution control measures.

7. The industry shall provide “Inspection Book™ at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all other

concerned offices. In case of failure of pollution control equipment, the production process connected to it
shall be stopped with immediate elfect.

9. The industry shall operate in a manner so that all emissions be emitted through
only.

tion Control

designated chimney/stack

g

QRIS A
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(SR

human habitation etc. by the operation ot: industry, it
Immgdiate effect and such in formation shall be

1. In case of any damage to the agriculture pmﬂugtlvhy,
y compensation also in such cases as decided b;

shall be imperative to stop production in the industry with
reported to Board’s offices. The industry shall be liable to pa
the Competent Authority. : . ) ;
11. The applicant shall reapply before the 30 days of explry of CCA or any Ch‘"ﬁ“_'" P“’d"“m"_ types/ pmdf“i"irr
capacity/manufacturing process/capacity enhancement elc. or any change .n effluent discharge poin

emission point. )
12. The Board reserves the right to revoke/add/modify any stipulated condition issus1 along with CCA, as may be
necessary. ;
13. The person authorized shall not rent, lend, sell, transfer or otherwise transport e hazardous waste without
obtaining prior permission of the Board. .5
14. Any unauthorized change in personnel, equipment as working condition as mentioned in the application by the
person authorized shall constitute a breach of his authorization,
rd to close down the facility.

15, It is the duty of the authorized person to take prior permission of the Boa

16. The authorization is valid for temporary storage of Hazardous Waste within premises only.

17. The authorized agency shall ensure that on-line data with regard to quantity and nature of t:azardous chemicals
being used in the plant as well as air emission and waste generated within premises i displayed on Display

Board of size 6x4 feet out side the main factory gate within premises.
18.1t is duty of the authorized person to take prior permission of this Board to close and cleanup ‘*he facility for

treatment, storage and disposal of hazardous waste.

19. The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in vorm-4 on
or before the 30" day of June following to the financial year to which that return relates.

20. In case of any accident, complete details shall be submitted to this Board as required under H.W. Rules.

21.In no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream. Al spillage

must also be safely collected and stored.
27 Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed physical and

chemical analysis of hazardous waste sample and report to the Board.
23. Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit constructed

with R.C.C. or such material which does not react with the waste contained in it.
The storage area should be fenced properly and Sign/Notice Board indicating ‘Danger’ and ‘Hazardous" shall

be displayed at appropriate position both in Hindi and English.
| waste. used oil/spent oil waste in sealed drums placed on impervious

25. The industry will store pon-ferrous meta
floor under covered shed. Hazardous waste if required shall be sold only to Registered Recyclers/Re-

24

processors.
26. In case of any ‘ransportation of hazardous waste, the details in Form-10 of the Hazardous Rules shall be

submitted to the Board. % \

Regional orm.-e ilfc)
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2711 Nota History

Application Details . .

Annexure No. 3 (Colly)

dustry Name : GAGAN BRICK FIELD

ddress : kHASRA-138, 139 Village- Mohammadpur
att Paragna- Narsan Harldwar

p Inv(in Lakh) : 15.81
onsent Type : CTO
ppld/Caf Id : 3190920/10344
ndustry Type : Industrial

Date Time:
MNote By:
Forwarded To:
Activity:

Description:
Activity:
Description:

Date Time:

Note By:
Forwarded To:
Activity:
Description:
Activity:

Description:

Activity:
Activity:

Note By:

Description:

Date Time:

Forwarded To:

Date Time:
Note By:
Forwarded To:
Activity:
Description:

Date Time:

Note By:
Forwarded To:
Activity:
Description:
Activity:

Date of Inspection:

15-11-2022 04:08
RO( 307 )
Inspecting OFfficer

Forward

Inspection

16-12-2022 10:47
Inspecting Officer(203)
Inspecting Officer
Forward

Return

please upload Affidavit
regarding the date of
operation.

Farward

Application Re-Submitted

(Industry)

we shall submit the same.

19-12-2022 11:32
RO

19-12-2022 01:18
RO(307)
Inspecting Officer
Forward

pls check and reply.

27-12-2022 02:36
Inspecting Officer(203)
RO

Furward

Inspection Closed
2022-12-23

Category Name : ORANGE
District Name : Haridwar

Net Asset Value(in Lakh): 15.81
Cartificate For: reNew
Application Date : 15/11/2022
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Note History

Description: |+ oference of CCA

renewal (Year 2023-24)
industry has been iqﬂpﬂ:tﬂd
on 23.12.2022. During the
inspection unit was found
in operation. Unit Is
situated at Village -
Mohammadpur Jatt,
Narsan, Roorkee, Dist.-
Haridwar (Uttarakhand).
Manufacture of Brick by
backing process only. Unit
has used Coal & Wood in
the backing process of
brick. 100 feet Stack and
Zig Zag Systam has been

* establish in the unit. 100

feet hight Stack with Port
hol, Pletform and Stairs
establish in the unit, Only
domestic effluent 1s
generate which dispose
through septic tank/soak
pit. As per Net Asset unit
submitted the CCA renewal
fee Rs.- 58000/= (Year
2021-22 to 2023-24) in
orange category (10.0 -
50.0 Lakhs, 38.0 Lakhs).
As per above site
observation take a
necessary action for CCA

" renewal for years (Year

2023-24) with following
specific conditions: -1. Unit
should be compliance the
all conditions which is the
mentioned in the
Environmental Protection
Act (EPA)-1986. 2. Unit
shall ensure to comply the
notification of state
Government vide No.

1822/VII-A-1/2021/80-.
/16 Dated 28,10.2021

regarding the Uttarakhand
state mining Policy 2021, 3,

. Unit Shall ensure to comply

the Notification of MoEF &
Climate change
(Government of India) on
dated 22.02.2022 Under Ep
Act 1986. 4. The Consent is

mﬂmﬂmlhnﬁom“hﬂﬂuw;hpamppﬁmﬁunﬂculm1mm
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Date Time:
Note By:
Forwarded To:
Activity:
Description:
Activity:

Description:

213

Valid under the Final
decision of Hon'ble High
Court & Hon'ble NGT in
matter of OA No. 783/2022
Ajay Kumar Vs
Uttarakhand Pollution
Control Board & Others. §
Unit shall ensure to obtain
the Validation certificate
from Central Building
Research Institue or
authorized organization
regarding conversion to
induce draft zig zag
Technology & Submit it to
this office within three
Months. 6 . Unit shall
ensure Lo obtain the
Validation certificate from
Central Building Research
[nstitue or authorized
organization regarding
conversion to induce draft
zig zag Technology &
Submit it to this office
within three Months. 7.
Unit should be applying the
all seafty measurers in the
industry premisis,

Note History

27-12-2022
03:19

RO(307)
RO

Forward

Approved
Provisional

Certificate has %l
been issued :

37
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= it Gona or
«H UTTARAKHAND POLLUTION CONTROL BOARD
- Irigation Design Bullding Campus, Roorkee-247667 (Distt- Haridwar
UKPCB/ROR/Con/G-178/2023/ 1 7 9 Date: 371/ 2023
Tﬂ‘
M/s Gagan Brick Field
Khasra No. 138, 139,
Vill-Mohammadpur Jatt,
Paragna-Narsan, Roorkee "
Distt- Haridwar.

Consolidated Consent to Operite and Authorisation hereinafter réferred to as the CCA
(Consolidated Consent & authorization) (Fresh/Renewal/Reapplication/Expansion/) under
Section-25 of the “Water (Prevention & Control of Pollution) Act, 1974” and under Section-
2"‘ of the “Air (Prevention & Control of Pollution) Act, 1981” and Authorization under “Rule-
6" of the “Hazardous Waste (Management, Handling and Transboundary Movement) Rules,

2016 notified under “Environment (Protection) Act, 1986” as applicable (to be referred
hereinafter as Water Act, Air Act and HW Rules respectively).

Caf ID - 10344 Application ID - 3190920
CCA (Fresh)

Consent No. AWH- 61—\{2:

CCA is hereby granted to M/s Gagan Brick Field located at Khasra No. 138, 139, Vill-

Mohammadpur Jatt, Paragna-Narsan, Roorkee, Distt- Haridwar.. subject to the
provisions of the Water Act, Air Act and HW Rules and the orders that may be made further and
subject to following terms and conditions :-

1. This CCA is granted for a period up to 31.03.2024 and valid for manufacturing of
following products with Capital Investment / Net Assets Values Rs 38.0 lakh.

S. Last CCA Quantity CCA Fresh
No. Product Quantity Product Quantity
1 Not Obtained Bricks £0,00,000 Nos/Year

2. Specific Conditions under Water Act:
(i) The daily quantity of effluent discharge (KLD):-

Last CCA or CTE CCA Fresh
Trade Effluent Nil Nil
Sewage - 1.5

(ii) Trade Effluent Treatment and Disposal: Nil.
(iii) Sewage Treatment and Disposal: The applicant shall provide comprehensive Septic
Tank/ Soak pit is required with reference to influent quantity and quality.
3. Conditions under Air Act:- | -
(i) The applicant shall use following fuel and install a comprehensive control system consisting
of control equipment as is required with reference to generation of emissions and operate
and maintain the same continuously so as to achieve the level of pollutants to the following

standards :
S. Stack Stack Type of Fuel Emission Control Emission |
N | attached height Fuel Quantity Equipment standards
o with (Mt) KLD/MTD not to exceed
1 | Brick Klin 30 Coal & . Induced draft with | 250 mg/NM’
| wood Zig-Zag Technology

Lk Oi’HUt‘_ LU y
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lence Zone 1

Standards for Noise | Industrial Ares | Commercial Ares lluld:ntllliq;;:l 3:, e

levelindb(A)Leq | Day | Night | Day | Night | Day time | time

time | time | time | time time time .

78 | 70 | es | 88 | 88 £

Day time: from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

4. Conditions under HW Rules:- o

(i) The Occupler of M/s Gagan Brick Field is hereby grated an authorization to operate a
facility for collection and storage of Hazardous wastes. )

(ii) The zlthnﬂnt{tm is granted t: operate a facility for generation, collection and storage of
hazardous wastes within factory premises for following category of wastes.

(iii) The authorization shall be in force for a period up to 31.03.2024 -

(iv) The authorization is subject to the conditions stated below and the mndlrtmn: as may be
specified in the rules for the tim¥ being in force under Environment (Protection) Act, 1986.

S.No. Category Quantity of Waste for which Mode of
(Schedule-I & Schedule-1I) authorization is being lssued Disposal
(MTA)
1 - z .

Terms and conditions of authorization:

(i) The authorization shall comply with the provisions of the Environment (Protection) Act,
1986, and the rules made thereunder.

(ii) The authorization and its renewal shall be produced for inspection at the request of an officer
authorized by the SPCB/PCC.

(iii) The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
wastes without obtaining prior permission of the SPCB/PCC.

(iv) Any unauthorized changes in personnel, equipment as working conditions as mentioned in
the application by the person authorized shall constitute a breach of his authorization.

(v) It is the duty of the authorized person to take prior permission of the SPCB/PCC to close
down the facility.

(vi) An application for the renewal of an authorization shall be made as laid down under these
rules.
(vii) Any other conditions for compliance as per the Guidelines issued by the MoEF or CPCB.
5. Compulsory documents to be submitted by the Industry/Unit:-
(i) Annual return in Form-4 and Waste Disposal Manifest in Form-10 under HW Rules
and Third Party Audit Report.
(ii) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(iii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage
Area.

6. Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA.

f Competent Authority reserves the right to change/modify/add any time any condition of this
CCA.

8. Unit has to comply with the other general conditions as annexed herewith. Non compliance

of any provision of this CCA and provisions of the Water Act, Air Act and HW Rules will
results in legal action under the aforesaid Acts and Rules.

+
L1 [V [
: Regional Offiter We)
Copy to: Member Secretary, Uttarakhand Pollution Control Boa adun

information. ¢ kind

OFFICE CUsy @ﬁ:ﬁﬂ(w ()

Specific Conditions: gf/

I In case Unit is using ground water than unit has to obtain NOC from central Ground water Authori
abstraction of ground water for which unit may refer web site http://cgwa-noc -gov.in r Authority for
2. The applicant shall provide ports in the chimney/stack and facilities such as ladder, platform et -
Eﬂ[’.‘.‘l’!‘_ﬁ” monitoring the air emissions and the same shall be open for inspection and use at g r:imt spl:;
Fa S 7
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rﬂhﬂuu;'l staff. The chimney/stack attached to various sources of emission shall be designated by numbers
o~ as S-1, S-2 etc. and these shall be painted/ displayed to facilitate identification.
1 industry shall ensure interlocking of air pollution control devices and production processes.

- hdldwm;mmud from the industry have to be disposed in manner so that contamination of surface water
. miu’:round waler/soil etc, does not take place,

- industry shall take adequate measures to control of noise from its own source so as to comp
. ﬁ.wa as may be applicable.

; applicant shall develop three rows of green belt on the premises with plant species a3 SUBE® wod by e

! %::ml Pollution Control Board.
] industry shall ensure all safety measures and shall undertake periodical assessment by the competent

Il:ll]'lorj{y.
8. ; .
:Jf unit shall strictly comply with the provision of The Public Liability Insu
es made there under there under and shall submit copies of Insurance Polic
regularly.
9. Unit shall ensure to comply the notification of state Govern

Dated 28.10.2021 regarding the Uttarakhand state mining Policy 2021.
10. Unit Shall ensure to comply the Notification of MoEF & Climate change (Government of Indl!} on dated

22.02.2022 Under EP Act 1986.
11. The Consent is Valid under the Final decision of Hon’ble High Court & Hon'ble NGT in matter of OA

No. 78372022 Ajay Kumar Vs Uttarakhand Pollution Control Board & Others.
12. Unit shall ensure to obtain the Validation certificate from Central Building Research Institue or

authorized organization regarding conversion to induce draft zig zag Technology & Submit it to this
office within three Months.
13.All the moving areas around the main Brick kiln shall be paved with the br
dust/emission from the brick kilns operations.
14. The occupier shall ensure that fine dust not to accum
15. The unit shall submit stack emission monitaring repo
offices, within two month.
16. The unit shall strictly comply with provisions o
thereunder.
General Conditions:
|. The applicant shall get

(S )

ly with the

rance Act. 1991 as amended and
jes (if any) to the Board Offices

ment vide No, 1822/VII-A-1/202 1/80-3/16

icks to minimize the fugitive

ulate all around the Brick Kiln.
t from MoEF & CC recognized laboratory 10 the Board's

{ water Act, Air Act & E (P) Act and Rules/Notifications made

the sample of treated effluent/emissions/hazardous wastes/leachate analyzed at least

once in @ three month/six months/one year from the laboratory recognized by the CPCB/UEPPCB/NABL
/MoEF and conforms to the limits stipulated, Test report shall be communicated to the UEPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit,

3. Treated waste waler and domestic waste water shall be disposed jointly at one disposal point. The applicant
shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated

days of receipt of this CCA. If, at any point of time, it is found that the industry is not

conditions within 30
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.
5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof.

6. The industry shall provide uninterrupted entry to the STP'S/ETP's inlet and outlet points, Air Pollution Control
equipment and stack for smooth sampling/monitoring of efficiency of pollution control measures.

7. The industry shall provide “Inspection Book” at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
oceur in excess of standards laid down, such information shall be reported to the Board’s offices and all other
concerned offices. In case of failure of pollution control equipment, the production process connected to it

shall be stopped with immediate effect.

9, The industry shall operate in a manner so that all emissions be emitted through designated chimneyi/stack

only.
10.In case of any damage 1o the griculture productivity, human habitation etc. by the operation of industry. i

shal be imperative 1o stop production In the Industry with Immediate effect and such information shall be
-3-

B %
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.

reported to Board's offices. The industry shall be liable to pay compe
the Competent Authority. hange in production types/ production
11. The applicant shall reapply before the 30 days of expiry of CCA of mia:-n:m effluent discharge point or

capacity/manufacturing process/capacity enhancement etc. or &ny
emission point. i ith CCA, as may be
12. The Board reserves the right to revoke/add/modify any stipulated condition Inod SRy

Y- dous waste without
13. The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazar

obtaining prior permission of the Board. : application by the
14. Any unauthorized change in personnel, equipment as “;urkiinl condition as mentioned in the &P
person authorized shall constitute a breach of his authorization. Tty
15. It is the duty of the authorized person to take prior permission of the Bq:r}l to clo:u dz::in the facility
16. The authorization is valid for temporary storage of Hazardous Waste within premises }'1; sasasdons chericals
17. The authorized agency shall ensure tht on-ine data with regard to quantity and nature of BB ol rL
being used in the plant as well as air emission and waste generated within premises Is disp
Board of size 6x4 feet out side the main factory gate within premises.
18.1t is duty of the authorized person to take prior permission of this Board to ¢
treatment, storage and dis of hazardous waste, . ;
19. The applicant shall mmmE;“ricum of hazardous waste in Form-3 and shall submit annual return in Form-4 on
or before the 30 day of June following to the financial year to which that return relates.
20. In case of any accident, complete details shall be submitted to this Board as required under H.W. Rules. _
21.1n no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream. All spillage
must also be safely collected and stored.
22.Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed physical and
chemical analysis of hazardous waste sample and report to the Board.
23. Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit constructed
with R.C.C. or such material which does not react with the waste contained in it.
24. The storage area should be fenced properly and Sign/Notice Board indicating ‘Danger’ and ‘Hazardous’ shall
be displayed at appropriate position both in Hindi and English.
25.The industry will store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on impervious
floor under covered shed. Hazardous waste if required shall be sold only to Registered Recyclers/Re-
processors. :
26.In case of any transportation of hazardous waste, the details in Form-10 of the Hazardous Rules shall be
submitted to the Board. ] .

' *-Bion{nl m};

O8<-ICF Ny

lose and cleanup the facility for

nsation also in such cases as decided b"‘;'— 2 |

#
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f8zmiam  ANNEXURE -4 i

Rierd wRwey waw R, e -247667 BBR  woemm

- A0 N0 R0 FEAA /-1 12/2023/ 11 5¢ Rai®: 21.11.2023
foltggal E15
¥ &,
M/s Jai Mata Brick Field,
Kh No- 208

Vill- Harchandpur, Manglore,
Roorkee, Distt- Haridwar.

R Consolidated Consent to Operate and Authorization hereinafter referrﬂ? to as the CCA
(Consolidated Consent & authorization) {Freahfﬂcncwnlfﬂenpplicntmnfflpamlow')
under Section-25 of the “Water (Prevention & Control of Pollution) Act, 1974 :nd- under
Section-21 of the “Air (Prevention & Control of Pollution) Aect, 1981” and Authorization
under “Rule-6" of the “Hazardous Waste (Management, Handling and Trans boundary
Movement) Rules, 2016” notified under “Environment (Protection) Act, 198_6" as
applicable (to be referred hereinafter as Water Act, Air Act and HW Rules respectively).

e,

aw IR R saw @ 3 eElad @ TEG-gRua SRR o 112/
2023/1415 R 13.01,2023 g1 Faierd 3g Foid Tt fomta ot aret 21 Forradt Qe Reics
31.03.2024 @ 2| fwfa Fgafa amer v & 3TW @ State Govt Vide No. 1822/VII-A-

1/2021/80-5/16 dated 28.10.2021 regarding the Uttarakhand state mining Policy 2021 and The
Notification of MoEF & Climate Change (Government of India) on dated 22.02.2022 Under

EP Act 1986 @ ot 3mifta 21 Ry oé gR1 3w o @ U a@ s @ 2

29. Having regard to the aforesaid, we are of the considered opinion that the CCA dated
13.01.2023 and 30.01.2023 have been prescribed in the notification dated 22.02.2022,
therefore, the CCA dated 13.01.2023 and 30.01.2023 cannot be sustained and are hereby set
aside with a direction to the competent authority to reconsider the application for grant of CCA
Jiled by the Respondent Nos. 5 and 6 after duly considering the sitting criteria prescribed in
the notification dated 22.02.2022

a: I B T el B Uie-iriel s A A 112/2023/1 415 Raiw
13.01.2023 g fopfar Yareraned weafy o3 ot et R (Revoke) Rbam o 2, wd R
R o 2, & o @ ag afiform @ deq dareed Fee wa R R @ @ daea
et 7@ o o) s 3w @ Reg wa (rEw frarw vd fRri) sRRRE-1074 6
g (e faarn vd i) sftfor@-1981 @ araal @ smmia 39 B Rog Rk @

ot o @t Saefia @ Imeh @ 2
nwp,
: a\\‘\"w}
QrFiLE woP! 5o i)
SRR i sttt

1. e i wE, S T fm i, dmee @
2. Woreiordt #diea, Rren-efam & wer qEaed i) L

N .
O - a_é( st
QFRCETT iy o



@ - o2
_ STV yrww P A
. Rieré e swaw ey, wedt -247667 TEw G-u-“'
TR0 N03Te0 AR A-118/2023/11 57 Wtk 2/.11.2023
N el & g
M/s Gagan Brick Field,

Kh No- 138, 139,
Vill- Mohammadpur Jatt,

P:‘arngna— Narsan, Roorkee,
Distt- Haridwar.

fwa- Consolidated Consent to Operate and Authorization hereinafter referred to as the CCA

(Consolidated Consent & authorization) (Fresh/Renewal/Reapplication/Expansion/)
under Section-25 of the “Water (Prevention & Control of Pollution) Act, 1974™ and under
Section-21 of the “Air (Prevention & Control of Pollution) Act, 1981" and Authorization
under “Rule-6" of the “*Hazardous Waste (Management, Handling and Trans boundary
Movement) Rules, 2016” notified under “Environment (Protection) Act, 1986 as
applicable (to be referred hereinafter as Water Act, Air Act and HW Rules respectively).

#EeT,

I IR R T B 7 oEeT ® wHe-gpiRiEy ey Fedd/e-178/
2023/1679 Rai® 30.01.2023 g Fawwa 2q T FgAt foola 3 et &) Forrdl Qe e
31.03.2024 a@ 2| fpfd @eal sy ©3 & 3@ @ State Govt Vide No. 1822/VII-A-

1/2021/80-/16 dated 28.10.2021 regarding the Uttarakhand state mining Policy 2021 and The
Notification of MoEF & Climate Change (Government of India) on dated 22.02.2022 Under
EP Act 1986 @ od amifia 21 feeg H@mm@ﬁmmaﬁmmﬁl

29, Having regard to the aforesaid, we are of the considered opinion that the CCA dated
13.01.2023 and 30.01.2023 have been prescribed in the notification dated 22.02.2022,
therefore, the CCA dated 13.01.2023 and 30.01.2023 cannol be sustained and are hereby set
aside with a divection to the competent authority to reconsider the application for grant of CCA

filed by the Respondent Nos. 5 and 6 after duly considering the sitting criteria prescribed in
the natification dated 22.02.2022

3@ T @ 37 eriey & Te-gRdRid e AEafd/o-178/2023/1679 Refis
30.01.2023mhahmm&aaﬂﬁfwa}mﬁmmevuke}ﬁmmi,uﬁﬁéﬁﬁ
ﬁmm%,&ﬁamaﬁ%wﬁmmmﬂmﬁw%&ﬁmmama
mfrﬁaﬂﬁma@maﬁméﬁaﬁaa{u@wﬁmmuﬁ%ﬁw]mﬁﬁw-wuuﬁ
a@(ﬂ@ﬂ!ﬁﬁﬂﬂil}éﬁﬁﬂ] sffraa-1081 & gEel 3 I=a v & feg o @t
st R dedt Jewfia w e & g

@:ﬁmm,mmmﬁim@ﬂmwm|
). R wevea, Rre-afgn @ @y e Ut
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) Annexure No. 5(Colly)

IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION

CIVIL APPEAL NOS.5596-5597/2024
[@ CIVIL APPEAL NO. DIARY NO.13452/2024]

JAI MATA BRICK FIELD Appellant (s)
VERSUS

UTTARAKHAND POLLUTION CONTROL BOARD & ORS. Respondent (s)
ORDER

Delay condoned.

2. Heard Mr. Manoj Swarup, learned Senior Counsel appearing for
the Appellant. The original applicant before the NGT is on caveat
and is represented by Mr. Rohan Thawani, learned counsel.

3. Without raising any contention on the merit of the impugned
decision of the NGT, Mr. Swarup, learned Senior Counsel refers to
Paragraph 29 in the impugned order dated 12.10.2023 of the NGT to
point out that in reference to the siting criteria specified in
Clause 6 and 7 of the Notification dated 22.02.2022 of the Ministry
of Environment, Forest & Climate Change (MOEF&CC), the NGT has
directed the Competent Authority to re-consider the application for
grant of Consolidated Consent to Operate & Authorization (CCA).
The Appellant - brick kilns 1is not aggrieved by the said
opportunity being granted, but the concern raised by Mr. Swarup 1is

a@$§e£her the Competent Authority would be swayed by the observation

ssmade in the impugned decision of the NGT.
4, We have considered the above submission and also the

submission made by Mr. Thawani, 1learned counsel. Since the

44
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2

Competent Authority is directed to reconsider the application for
grant of CCAs, instead of entertaining the appeals, we deem it
appropriate to direct the said authority to reconsider the
application of the brick kiln owner (Jai Mata Brick Field) on merit
and independently, without being influenced by any of the
observation in the impugned order dated 12.10.2023 in the OA
No.341/2023. It is ordered accordingly.

5. with the above order, the Civil Appeals are disposed of.

Pending application(s), if any, stand closed.

.......................... J.
[HRISHIKESH ROY ]

.......................... J.
[ PRASHANT KUMAR MISHRA ]

NEW DELHI;
APRIL 29, 2024.

45
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3
ITEM NO.17 COURT NO.6 SECTION XVII

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

CIVIL APPEAL NOS.5596-5597/2024
[@ CIVIL APPEAL NO. DIARY NO.13452/2024]

JAI MATA BRICK FIELD Petitioner(s)
VERSUS
UTTARAKHAND POLLUTION CONTROL BOARD & ORS. Respondent(s)

( TA No.87307/2024-CONDONATION OF DELAY 1IN FILING and IA
No.87304/2024-EXEMPTION FROM FILING C/C OF THE IMPUGNED JUDGMENT
and IA No.87305/2024-STAY APPLICATION )

Date : 29-04-2024 These appeals were called on for hearing today.

CORAM : HON'BLE MR. JUSTICE HRISHIKESH ROY
HON'BLE MR. JUSTICE PRASHANT KUMAR MISHRA

For Petitioner(s) Mr. Manoj Swarup, Sr. Adv.
Mr. Neelmani Pant, Adv.
Ms. Nidhi Agarwal, Adv.
Mr. Hitesh Nagar, Adv.
Mr. Neeraj Kumar Sharma, AOR

For Respondent(s) Mr. Rohan Thawani, Adv.

Ms. Pooja Dhar, AOR
Ms. Aakriti Vikas, Adv.

UPON hearing the counsel the Court made the following
ORDER
Delay condoned.

The civil appeals are disposed of in terms of the signed
order.

Pending application(s), if any, stand closed.

(DEEPAK JOSHI) (KAMLESH RAWAT)
ASST. REGISTRAR-cum-PS ASSISTANT REGISTRAR
(Signed Order is placed on the File)

46
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IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION

CIVIL APPEAL NO.6565 OF 2024
[@ DIARY NO(S). 20778/2024]

GAGAN BRICK FIELD APPELLANT(S)
VERSUS

UTTARAKHAND POLLUTION CONTROL BOARD & ORS. RESPONDENT (S)
ORDER

Delay condoned.

Heard the learned counsel appearing for the appellant and the
learned counsel for the respondent no.5 who is appearing on caveat.

This Appeal will be governed by the order dated 29 April,
2024 passed by this Court 1in Civil Appeal No0s.5596-5597/2024.
Ordered accordingly.

The Civil Appeal is disposed of.

(UJJAL BHUYAN)

NEW DELHI;
MAY 17, 2024.

Slgnat/ureﬂot Verified

Dlgllﬂvg;ﬁegby

ASHISH K LE
Date: 20: 5.20
15:17:42

Reason:
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ITEM NO.23 + 76 COURT NO.6 SECTION XVII

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

CIVIL APPEAL DIARY NO(S). 20778/2024

GAGAN BRICK FIELD APPELLANT(S)
VERSUS
UTTARAKHAND POLLUTION CONTROL BOARD & ORS. RESPONDENT (S)

(IA No0.112834/2024-EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT and IA No.112835/2024-STAY APPLICATION and IA
No.112833/2024-CONDONATION OF DELAY IN FILING APPEAL, IA
NO.121136/2024 - PERMISSION TO FILE ADDITIONAL
DOCUMENTS/FACTS/ANNEXURE AND IA NO.121137/2024 - EXEMPTION FROM
FILING AFFIDAVIT)

WITH

CIVIL APPEAL NO(S). 6366/2024 (ITEM NO.76)
[IA NO.118311/2024-EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT AND IA NO.118309/2024-EX-PARTE STAY)

Date : 17-05-2024 These matters were called on for hearing today.

CORAM
HON'BLE MR. JUSTICE ABHAY S. OKA
HON'BLE MR. JUSTICE UJJAL BHUYAN

For Appellant(s) Mr. Manoj Swarup, Sr. Adv.
Mrs. Nidhi Agarwal, Adv.
Mr. Hitesh Nagar, Adv.
Mr. Neeraj Kumar Sharma, AOR
Mr. Ankur Tyagi, Adv.

Mr. Manoj Swarup, Sr. Adv.
Mrs. Nidhi Agarwal, Adv.

Mr. Hemant Adhana, Adv.

Mr. Neeraj Kumar Sharma, AOR
Mr. Hitesh Nagar, Adv.

For Respondent(s) Mr. Rohan Thawani, Adv.
Ms. Pooja Dhar, AOR
Ms. Aakriti Vikas, Adv.

48



225

UPON hearing the counsel the Court made the following
ORDER

CIVIL APPEAL DIARY NO(S). 20778/2024

Delay condoned.
The Appeal is disposed of in terms of the signed order.

Pending applications stand disposed of accordingly.

CIVIL APPEAL NO(S). 6366/2024

List on 8 July, 2024.

Liberty is granted to the appellant to file the additional

documents in the meanwhile.

(ASHISH KONDLE) (AVGV RAMU)
COURT MASTER (SH) COURT MASTER (NSH)

[THE SIGNED ORDER IN CIVIL APPEAL DIARY NO.20778/2024 IS PLACED ON
THE FILE]
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12/20/25, 12:31 PM

I Application Details . print

2 2 6 Note History

Annexure No. 6 (Colly)

Industry Name : JAI MATA BRICK FIELD

)/Address : Khasra-208 Mauza- Kawadpur Harchandpur Haridwar
Cap Inv(in Lakh) : 48.428

Consent Type : CTO

AppId/Caf Id : 3445460/10412

Industry Type : Industrial

Date Time: 29-11-2023 04:28 PM
Note By: Monitoring Cell(206)
Forwarded To: RO
Activity: Forward
Description:
Date Time: 30-11-2023 11:46 AM
Note By: RO(303)
Forwarded To: Inspecting Officer 2
Activity: Forward
Description:
Date Time: 12-12-2023 12:42 PM
Note By: Inspecting Officer 2(212)
Forwarded To: RO
Activity: Forward
Description: The unit has Valid Consent up to 31/03/2024.

Date Time:
Note By:
Forwarded To:
Activity:
Description:
Activity:

Description:

Activity:
Activity:
Note By:
Description:
Date Time:

Forwarded To:

Date Time:
Note By:
Forwarded To:
Activity:

Description:

Date Time:
Note By:
Forwarded To:
Activity:

Description:

Date Time:
Note By:
Forwarded To:
Activity:

Description:

Date Time:
Note By:
Forwarded To:

Activity:

19-12-2023 02:58 PM
RO(303)
RO

Forward

Return
pl apply after feb 2024

Forward

Application Re-Submitted
(Industry)

resubmitted.
28-02-2024 12:33 PM

Monitoring Cell

28-02-2024 03:30 PM
Monitoring Cell(2080926)
Accounts Cell

Forward

28-02-2024 03:42 PM
Accounts Cell(2080926)
Monitoring Cell

Forward

28-02-2024 04:44 PM
Monitoring Cell(210)
RO

Forward

03-03-2024 03:36 PM
RO(303)
Inspecting Officer

Forward

https://lukocmmes.nic.in/applicationProcessingDetails/openApplicationDetails/3445460

Category Name : ORANGE
District Name : Haridwar

Net Asset Value(in Lakh): 48.428
Certificate For: reNew
Application Date : 29/11/2023
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12/20/25, 12:31 PM

Activity

Description

Date Time
Note By
Forwarded To

Activity

Activity

Date Time

Note By

Activity

Activity

Date of Inspection

Description

Date Time

Note By

Activity
Description
Activity

Description

Date Time
Note By

Activity
Activity

Description

Activity

Forwarded To:

Forwarded To:

Forwarded To:

Forwarded To:

Description:

22 7 Note History

RO
: Forward

: Inspection not Raised on this application

: 28-05-2024 04:33 PM
: RO( 303)
: Inspecting Officer

» Forward

Description:

: Inspection

Description:

: 28-05-2024 04:35 PM
: Inspecting Officer(203)
RO

: Forward

Description:

: Inspection Closed
: 2024-05-28

In the reference of CCA renewal for three years (Year 2024-
25) industry has been inspected on 28.05.2024. During the
inspection unit was not found in operation. Unit is situated at
Khasra-208 Mauza- Kawadpur Harchandpur, Haridwar, Dist.-
Haridwar (Uttarakhand). Brickfields Manufacture of Brick by
backing process only. Unit has used Coal & Wood in the
backing process of brick. 100 feet Stack and Zig Zag System
has been establish in the unit. 100 feet height Stack with Port
hole, Platform and Stairs establish in the unit. Only domestic
effluent is generate which dispose through septic tank/soak
pit. As per Net Asset unit submitted the CCA renewal fee Rs.-
25000/= (Year 2024-25) in orange category (50.0 - 1.0
Lakhs, 59.0 Lakhs). As per above site observation take a
necessary action for CCA renewal up to 31.03.2025 with
following specific conditions: -1. Brickfields should be
compliance the all conditions which is the mentioned in the
Environmental Protection Act (EPA)-1986. 2. Brickfields shall
ensure to comply the notification of state Government vide
No. 1822/VII-A-1/2021/80--[k/16 Dated 28.10.2021

* regarding the Uttarakhand state mining Policy 2021. 3.
Brickfields Shall ensure to comply the Notification of MoEF &
Climate change (Government of India) on dated 22.02.2022
Under EP Act 1986. 4. The Consent is Valid under the Final
decision of Hon’ble High Court & Hon’ble NGT in matter of OA
No. 783/2022 Ajay Kumar Vs Uttarakhand Pollution Control
Board & Others. 5 Brickfields shall ensure to obtain the
Validation certificate from Central Building Research Institute
or authorized organization regarding conversion to induce
draft zig zag Technology & Submit it to this office within three
Months. 6 . Brickfields shall ensure to obtain the Validation
certificate from Central Building Research Institute or
authorized organization regarding conversion to induce draft
zig zag Technology & Submit it to this office within three
Months. 7. Unit should be applying the all safety measurers in
the Brickfields premises. 08. Consent is only issued as
Environment Point of view & subjected to Any
Decision/Direction/Policy of Honorable Judiciary, Honorable
NGT & Union/State Govt.

: 28-05-2024 04:40 PM
: RO(303)

RO

: Forward

. CCA renewal may be granted as per
* direction by nonarable suprime court.

: Approved

View Prov
Certificate |,

: Provisional Certificate has been issued
: 20-09-2024 02:34 PM

: RO(303)

RO

: Forward

Description:

: Approved

: Provisional Certificate has been issued _View Prov Certificate |
: Approve

_Uploaded Cetrtificate |.

https://lukocmmes.nic.in/applicationProcessingDetails/openApplicationDetails/3445460
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https://ukocmms.nic.in/applicationProcessingDetails/downLoadingCertificateProv/3445460
https://ukocmms.nic.in/applicationProcessingDetails/downLoadingCertificateProv/3445460
https://ukocmms.nic.in/applicationProcessingDetails/downLoadingCertificateProv/3445460
https://ukocmms.nic.in/applicationProcessingDetails/downLoadingCertificateNew/3445460

12/20/25, 12:31 PM

Note By

Date Time:
Note By:
Forwarded To:
Activity:

Description:

Date Time:
Note By:
Forwarded To:
Activity:

Description:

Date Time:
Note By:
Forwarded To:

Activity:

Activity:

Description:

Activity:
Activity:
Note By:
Description:

Date Time:

Forwarded To:

Date Time:
Note By:
Forwarded To:

Activity:

Date Time:
Note By:
Forwarded To:

Activity:

Date Time:
Note By:
Forwarded To:

Activity:

Date Time:
Note By:
Forwarded To:

Activity:

Date Time:
Note By:
Forwarded To:

Activity:

Date Time:

2 2 8 Note History

Description:

11-03-2024 01:19 PM
Inspecting Officer(203)
Inspecting Officer
Forward

please compliance of NGT.

11-03-2024 01:23 PM
Inspecting Officer(203)
RO

Forward

please compliance of NGT order

11-03-2024 01:27 PM
RO(303)
RO

Forward

Description:

Return

please compliance of NGT order

Forward
Application Re-Submitted

(Industry)

Copy of Hon'ble Supreme court's order uploaded in "other
tag".

15-05-2024 05:59 PM

Monitoring Cell

16-05-2024 12:57 PM
Monitoring Cell(206)
RO

Forward

Description:

24-05-2024 06:13 PM
RO(303)
Inspecting Officer 2

Forward

Description:

25-05-2024 03:09 PM
Inspecting Officer 2(212)
RO

Forward

Description: -

27-05-2024 02:31 PM
RO(303)
Inspecting Officer 2

Forward

Description:

28-05-2024 04:23 PM
Inspecting Officer 2(303)
Inspecting Officer

Forward

Description:

28-05-2024 04:30 PM
: Inspecting Officer(203)

https://lukocmmes.nic.in/applicationProcessingDetails/openApplicationDetails/3445460
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12/20/25, 12:31 PM

22 9 Note History

Water Consumption Details

Source Consumption

Quantity (KL/D)

Domestic

2.0

Process

6.0

Water Effluent Generation

Details

Generation

Waste Water Generation Quantity (KL/D)

53

Domestic 1.0
Process 0.0
Hazardous Waste Generation Details
Authorization Required For Source of Generation Categor Quantity(Ton per
q gory annum(TPA))
Stack Details
. Inner .
Stack Height : - . Exit .
Stack above Stack Height Stack Dimension Gas Fuel Gas |Velocity|Plant . Draft|Material Of Pollution
Attached round above factory T of Stack ntity(m~3/hr)|[Temp(C)lof Th c it Unit T Construction Control
To Plant [97°! room(meters) op Top(in Qua v( )|Temp(‘C)|o € apacity ype|Constructio Equipments
level(meters) meters) Gas/sec|
Furnace 31 31 Round| 0.9 1000.0 70.0 12.0 5.0 Metric | ID Bricks  |Others
' ) ’ ) ) Tonnes/Day| Fan ’
Product Details
. Intermediate Unit Intermediate
Product Name Qty Unit Product Product Qty Product
Bricks 8000000 Numbers/Year Numbers/Year
Raw-Material Details
Consumption of
. L Consumption of Raw Material | Raw Material per
Name of Raw-Material T;:Sﬁ:::gﬁ:lf Qual;dt;tt\ggaflRaw Prllr;;::eple per unit of output during the unit of output
previous financial year during the current
financial year
soil/ clay 20000 Metric Tonnes/Year Metric Tonnes/Year

https://lukocmmes.nic.in/applicationProcessingDetails/openApplicationDetails/3445460
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UKPCH
== i
W‘ fi UTTARAKHAND POLLUTION CONTROL BOARD \.JZ 4’?3—

Irrigation Design Building Campus, Roorkee-247667 (Distt- Haridwar) e

UKPCB/ROR/Con/J-11212024/ 3 F ¢

To,

Registered Post

M/s Jai Mata Brick Field,

Kh no- 208,

Mauza Kawadpur Harchandpur,

Distt- Haridwar.

Date: .05.2024

o7 led ]2y

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA
(Consolidated Consent & authorization) (Fresh/Renewal/Reapplication/Expansion/) under
Section-25 of the “Water (Prevention & Control of Pollution) Act, 1974™ and under Section-
21 of the “Air (Prevention & Control of Pollution) Act, 1981” and Authorization under “Rule-
6" of the “Hazardous Waste (Management, Handling and Transboundary Movement) Rules,
2016" notified under “Environment (Protection) Act, 1986™ as applicable (to be referred
hereinafter as Water Act, Air Act and HW Rules respectively).

CAF 1D - 10412
CCA (Renewal)
Date 29.11.2023

Application ID- 3445460

CCA is hereby granted to M/s Jai Mata Brick Field located Kh no- 208, Mauza Kawadpur
Harchandpur, Distt-Haridwar subject to the provisions of the Water Act, Air Act and HW
Rules and the orders that may be made further and subject to following terms and conditions: -

This CCA is granted for a period up to 31.03.2025 and valid for manufacturing of
following products with Capital Investment / Net Assets Values Rs 59,0 Lacs.

S. Last CCA Quantity CCA Renewal
No. Product Quantity Product Quantity
Year Year
1 Bricks 80,00,000 Nos Bricks 80,00,000 Nos
2. Specific Conditions under Water Act:
(i) The daily quantity of effluent discharge (KLD): -
CTE or CCA CCA Renewal
Trade LEffluent Nil Nil
Sewage L0 1.0

(ii) Trade Effluent Treatment and Disposal: Nil.

(iii) Sewage Treatment and Disposal: The applicant shall provide comprehensive Septic
Tank/ Soak pil is required with reference to influent quantity and quality.

3, Conditions under Air Act; -

(i) The applicant shall use following fuel and install a comprehensive control system consisting
of control equipment as is required with reference to generation of emissions and operate
to achieve the level of pollutants to the following

and maintain the same continuously

standards:
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UKPCB

'S, Stack Stack | Typeof Fuel Emission Emusi:dn
No | attached height Fuel Quantity Control standa sd
with (M1) KLD/MTD |  Equipment | notto exceej
1 | BrickKlin | 30 Coal& | - Induced draft with | 250 mg/NM
wood Zig-Zag
Technology |

Standards for Noise | Industrial Area | Commercial Area

Residential Area | Silence Zone

level in db(A) Leq Day Night Day Night Day Night Day ' Night
time time time time time time time | time
75 70 65 55 55 45 50 | 40

Day time: from 6.00 a.m. to 10,00 p.m., Night time; from 10.00 p.m. to 6.00 a.m,
4. Conditions under HW Rules: -

(i) The Occupier of M/s Jai Mata Brick Field is hereby grated an authorization to operate a

facility for collection and storage of Hazardous wastes.

(ii) The authorization is granted to operate a facility for generation, collection and storage of

hazardous wastes within factory premises for following category of wastes.

(11i) The authorization shall be in force for a period up to 31.03.2025
(iv) The authorization is subject to the conditions stated below and the conditions as may be

specified in the rules for the time being in force under Environment (Protection) Act, 1986.

S5.No. Category Quantity of Waste for which Mode of

(Schedule-1 & Schedule-IT) | authorization is being issued (MTA) Disposal

Terms and conditions of authorization:

5.

(i) The authorization shall comply with the provisions of the Environment (Protection) Act,
1986, and the rules made thereunder.

(ii) The authorization and its renewal shall be produced for inspection at the request of an officer
authorized by the SPCB/PCC.

(iii) The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
wastes without obtaining prior permission of the SPCB/PCC.

(iv) Any unauthorized changes in personnel, equipment as working conditions as mentioned in
the application by the person authorized shall constitute a breach of his authorization.

(v) It is the duty of the authorized person to take prior permission of the SPCB/PCC to close
down the facility.

(vi) An application for the renewal of an authorization shall be made as laid down under these
rules.

(vii) Any other conditions for compliance as per the Guidelines issued by the MoEF or CPCB.
Compulsory documents to be submitted by the Industry/Unit: -
(i) Annual return in Form-4 and Waste Disposal Manifest in Form-10 under HW Rules

and Third Party Audit Report,
(ii) Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(iii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage
Area.

Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA.,
Competent Authority reserves the right to change/modify/add any time any condition of this
CCA.
Unit has to comply with the other general conditions as annexed herewith. Non compliance
of any provision of this CCA and provisions of the Water Act, Air Act and HW Rules will
result in legal action under the aforesaid Acts and Rules.

Specific Conditions: |
1. In case Unit is using ground water than unit has to obtaln NOC from central Ground water Authority for

abstraction of ground water for which unit may refer web site http://cgwa-noc -gov.in

2. The ap

plicant shall provide ports in the chimney/stack and facilities such as ladder, platform etc. as per

requirement for monitoring the air emissions and the same shall be open for inspection and use at all times by

2
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the Board skl The “him“c}’f!!llck —

SUCh s S 1,892 pte d 1o various sources of emiiasion shall be designated &
S he mdusy o and these shall bo Painted/ displayed to facilitate ide lificati R
sty shall ensure "“‘f'l']m'kingui'mr ¢ identification.

4. Solid wastes generated from h | poluaton control devioss and PRARRKE Rinae.
hekdics/h m the indusiry have to be disposed in manner so that contamination of surf;
espround water/soil e does not Lake urface water

5 The industry sh IR0,
shall take adequale m
1 k\aﬂum [ " 13
standards as may he " to control of noise from its own source so as to comply with the
6. The applicant shall »
ANt shall develop three rows of green belt on th i i i
: 5 40 h pla e
Central Pollution Control Board 8 N
T. The industry shall ensare '
I.““h“l:“‘ ry shall ensure an safety measures and shall underiake periodical assessment by the competent
8. :h-: wnit shall strictly comply with (he provision of The Public Liability Insurance Act, 1991 as amended and
iuh.':- made there under there under and shall submit copies of Tnsurance Policies (if any) to the Board Offices
repularly,
9. Unit shall ensure to comply the notification of state Government vide No. 1822/VII-A-1/2021/80-8/16
Dated 28.10.2021 regarding the Uttarakhand state mining Policy 2021,
10. Unit Shall ensure to comply the Notification of MoEF & Climate cha nge (Government of India) on dated
22.02.2022 Under EP Act 1986.
11. The Consent is Valid under the Final decision of Hon'ble NGT in matter of OA No. 783/2022 Ajay
Kumar Vs Uttarakhand Pollution Control Board & Others.
12.

Unit shall ensure to obtain the Validation certificate from Central Building Research Institue or
authorized organization regarding conversion to induce draft zig zag Technology & Submit it to this
office within three Months.

13. The Consent is being issued by the board to unit in sequence of its Letter No-UKPCB/HO/Gen-2%11I)
{2023/1537 Date 04.01.2023 and the brick kiln operate will be bound for the final decision on the consent
fee in the said letter.

14. The Consent is being issued by the board to unit in sequence of CIVIL APPEAL Nos. 5596-5597/2024
order.

15. Unit shall ensure to deposit environmental compensation applicable to the industry.

16. All the moving areas around the main Brick kiln shall be paved with the bricks W minimize the fugitive
dust/emission {rom the brick kilns operations.

17. The occupier shall ensure that fine dust not to accumulate all around the Brick Kiln,

18. The unit shall submit stack emission monitoring report from MoEF & CC recognized laboratory to the Board™s
offices, within two months.

19. The unit shall strictly comply with provisions of water Act, Air Act & E (P) Act and Rules/Notifications made

thereunder,

General Conditions:

I. The applicant shall get the sample of treated effluent/emissions/hazardous wastes/leachate analyzed at least
once in @ three month/six months/one year from the laboratory recognized by the UPUB/UEPPCB/NABL
IMoEF and eonforms to the limits stipulated. Test report shall be communicated to the UEPPCB,

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
oullel for the discharge of eifluent or gases emission or sewage waste [rom the unil.

3. Treated waste water and domestic waste water shall be disposed jointly at one disposal point. The applicant
shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If, at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.

5. The applicant shall maintain good housekeeping. All valves/pipes/sewer/drains etc. must be leak-proof.

6. The industry shall provide uninterrupted entry to the STPSETP’s inlet and outlet points, Air Pollution Control
equipment and stack for smooth sampling/monitoring of efficiency of pollution control measures.

7. The industry shall provide “Inspection Book™ at the time of inspection to the Doard's officials.

8. Whenever due to any accident or other unforesgen act.pr event, such emission occurs or is apprehended to
oceur in excess of standards laid down, such, m@mﬂhm]mj_[ be reported to the Board's offices and all other

Y ﬂ\

Gy YL
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: ess connected to it
concerned offices. In case of failure of pollution control equipment. (e priicion perY

shall be stopped with immediate efTect.

: ; himney/stack
9. The industry shall operate in a manner so that all emissions be emitted (hrough designated chimney
only,

: ion of industry, it
10.1In case of any damage to the agriculture productivity, human habitation etc. by the nptru}n?:“ :1 o el i
shall be imperative to stop production in the industry with immediate effect and such inlc

i i decided by
reported to Board’s offices. The industry shall be liable to pay compensation also in such cases us
the Competent Authority.

i ; Lion
V1. The applicant shall reapply before the 30 days of expiry of CCA or any change in production types/ productic

. : int or
capacity/manufacturing process/capacity enhancement elc. or any change in effluent discharge poin
emission point,

12.The Board rescrves the right o revoke/add/modify any stipulated condition issued along with CCA, as may be
necessary.

13. The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous waste without
oblaining prior permission of the Board.

14. Any unauthorized change in personnel, equipment as working condition as mentioned in the application by the
person authorized shall constitute a breach of his authorization.

15. 1t is the duty of the authorized person to take prior permission of the Board to close down the facility.

16. The authorization is valid for temporary storage of Hazardous Waste within premises only,

17. The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous chemicals
being used in the plant as well as air emission and waste generated within premises is displayed on Display
Board of size 6x4 feet outside the main factory gate within premises.

18.1tis duty of the authorized person to take prior permission of this Board to close and cleanup the facility for
treatment, storage and disposal of hazardous waste,

19. The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in Form-4 on
or before the 30" day of June following to the financial year to which that return relates.

20. In case of any accident, complete details shall be submitted to this Doard as required under [1.W. Rules.

21.In no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream. All spillage
must also be safely collected and stored.,

22. Before the hazardous waste is stored or dumped in the facility. applicant must conduct a detailed physical and
chemical analysis of hazardous waste sample and report ta the Board.

23. Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit constructed
with R.C.C. or such material which does not react with the waste contained in it

24. The storage area should be fenced properly and Sign/Notice Board indicating ‘Danger’ and ‘Hazardous® shall
be displayed at appropriate position both in Hindi and English.

25. The industry will store non-ferrous metal waste,

used oil/spent oil waste in sealed drums placed on impervious
floor under covered shed. Hazardous waste j

[ required shall be sold only to Registered Recyclers/Re-
processors.
26.1n case of any transportation of hazardous waste, the details in Form-10 of the Hazardous Rules shall be
submitted to the Board.

i , »
e Cr} v { 1(\65\%
Uresy R mnn?ﬂfﬂcer

Letter No. UKPCB/ROR/Con/J-1 12/2024/

Copy to: Member Secretary,
information,

Date: 05.2024
Uttarakhand Pollution Control Board, Dehradun for kind

il
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I Application Details I print

Industry Name : GAGAN BRICK FIELD Category Name : ORANGE
/Address : KHASRA-138, 139 Village- Mohammadpur Jatt Paragna- Narsan Haridwar District Name : Haridwar

Cap Inv(in Lakh) : 30.56 Net Asset Value(in Lakh): 30.56
Consent Type : CTO Certificate For: reNew

/Appld/Caf Id : 3528027/10344
Industry Type : Industrial

Application Date : 27/05/2024

Date Time:
Note By:
Forwarded To:
Activity:

Description:

Date Time:
Note By:
Forwarded To:
Activity:

Description:

Date Time:
Note By:
Forwarded To:
Activity:

Description:

Date Time:
Note By:
Forwarded To:
Activity:
Description:
Activity:

Description:

Date Time:

Note By:
Forwarded To:
Activity:
Description:
Activity:

Date of Inspection:

Description:

28-05-2024 05:02 PM
Monitoring Cell(206)
RO

Forward

29-05-2024 10:58 AM
RO(303)
Inspecting Officer

Forward

29-05-2024 11:19 AM
Inspecting Officer(203)
RO

Forward

Inspection not Raised

29-05-2024 11:20 AM
RO( 303)
Inspecting Officer

Forward

Inspection

29-05-2024 11:21 AM
Inspecting Officer(203)
RO

Forward

Inspection Closed
2024-05-28

In the reference of CCA renewal for three years (Year 2024-25)
industry has been inspected on 28.05.2024. During the
inspection unit was found in operation. Unit is situated at
Khasra-138, 139 Village- Mohammadpur Jatt Paragna- Narsan,
Roorkee, Dist.- Haridwar (Uttarakhand). Brickfields
Manufacture of Brick by backing process only. Unit has used
Coal & Wood in the backing process of brick. 100 feet Stack
and Zig Zag System has been establish in the unit. 100 feet
height Stack with Port hole, Platform and Stairs establish in the
unit. Only domestic effluent is generate which dispose through
septic tank/soak pit. As per Net Asset unit submitted the CCA
renewal fee Rs.- 10000/= (Year 2024-25) in orange category
(10.0 - 50.0, 21.0 Lakhs). As per above site observation take
a necessary action for CCA renewal up to 31.03.2025 with
following specific conditions: -1. Brickfields should be
compliance the all conditions which is the mentioned in the
Environmental Protection Act (EPA)-1986. 2. Brickfields shall
ensure to comply the notification of state Government vide No.
1822/VII-A-1/2021/80--[k/16 Dated 28.10.2021 regarding the
Uttarakhand state mining Policy 2021. 3. Brickfields Shall
ensure to comply the Notification of MoEF & Climate change
(Government of India) on dated 22.02.2022 Under EP Act
1986. 4. The Consent is Valid under the Final decision of
Hon’ble High Court & Hon’ble NGT in matter of OA No.
783/2022 Ajay Kumar Vs Uttarakhand Pollution Control Board
& Others. 5 Brickfields shall ensure to obtain the Validation
certificate from Central Building Research Institute or
authorized organization regarding conversion to induce draft
zig zag Technology & Submit it to this office within three
Months. 6 . Brickfields shall ensure to obtain the Validation
certificate from Central Building Research Institute or
authorized organization regarding conversion to induce draft
zig zag Technology & Submit it to this office within three
Months. 7. Unit should be applying the all safety measurers in
the Brickfields premises. 08. Consent is only issued as
Environment Point of view & subjected to Any

https://lukocmmes.nic.in/applicationProcessingDetails/openApplicationDetails/3528027
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12/20/25, 12:27 PM

Date Time:
Note By:
Forwarded To:
Activity:
Description:
Activity:

Description:

Date Time:
Note By:
Forwarded To:
Activity:
Description:
Activity:
Description:
Activity:

Description:

2 3 5 Note History

Decision/Direction/Policy of Honorable Judiciary, Honorable NGT

& Union/State Govt.

29-05-2024 11:26 AM
RO(303)

RO

Forward

CCA renewal (re-apply) may be granted as
proposed.

Approved

View Prov
Certificate |,

Provisional Certificate has been issued
09-07-2024 04:25 PM

RO(303)

RO

Forward

Approved

Provisional Certificate has been issued _View Prov Certificate |

Approve

_Uploaded Certificate |,

Water Consumption

Details

Source Consumption

Quantity (KL/D)

Domestic

1

Process

2.0

Water Effluent Generat

ion Details

Generation

Waste Water Generation Quantity (KL/D)
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Domestic 0.5
Process 0.0
Hazardous Waste Generation Details
e . , Quantity(Ton per
Authorization Required For Source of Generation Category annum(TPA))
Stack Details
. Inner N
Stack Height . . " Exit .
i::Ck above Stack Height Stack Dimension Gas Fuel Gas |Velocity|Plant . Draft |Material Of Pollution
ached 4 above factory T of Stack tity(m~3/hn)|T ('C)|of Th C it Unit T c tructi Control
To Plant Iger\?eulr(‘meters) room(meters) op Top(in Quantity(m r|temp gas/:ec apacity ype onstruction Equipments
meters)
Metric  [Natural )
DG Set 31.5 31.5 Round 0.9 1000.0 120.0 10.0 5.0 Tonnes/Day| draft Bricks Others,
Product Details
. Intermediate] Unit Intermediate
Product Name Qty Unit Product Product Qty Product
Bricks 8000000 Metric Tonnes/Year Metric Tonnes/Year
Raw-Material Details
Consumption of
. - Consumption of Raw Material Raw Material per
Name of Raw-Material TRraSﬁhwatmﬁ °|f Quar'::ltty :i)fIRaw P"Sc'eple per unit of output during the unit of output
a ateria ateria s previous financial year during the current
financial year
Clay 20000 Metric Tonnes/Year Metric Tonnes/Year
Sand 20.0 Metric Tonnes/Year Metric Tonnes/Year

https://lukocmmes.nic.in/applicationProcessingDetails/openApplicationDetails/3528027
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1 _ UTTARAKHAND POLLUTION CONTROL BoARD (52 G@%)
Irrigation Design Bullding Campus, Roorkee-247667 (Distt- Harldwar) e
UKPCB/ROR/Con/G-178/2024/ 269 Date: .05.2024

. Registered Post o7 ¢ ]2‘{
M/s Gagan Brick Field,
Kh No- 138, 139,

Vill- Mohammadpur Jatt Paragna-Narsan,
Distt- Haridwar.

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA
(Consolidated Consent & authorization) (Fresh/Renewal/Reapplication/Expansion/) under
Section-25 of the “Water (Prevention & Control of Pollution) Act, 1974” and under Section-
21 of the “Air (Prevention & Control of Pollution) Act, 1981"” and Authorization under “Rule-
6" of the “Hazardous Waste (Management, Handling and Transboundary Movement) Rules,
2016™ motified under “Environment (Protection) Act, 1986” as applicable (to be referred
hereinafter as Water Act, Air Act and HW Rules respectively).

CAF 1D - 10344 Application ID- 3528027
CCA (Renewal)
Date 27.05.2024

CCA 'is hereby granted to M/s Gagan Brick Field located Kh No- 138, 139, Vill-
Mohammadpur Jatt Paragna-Narsan Distt-Haridwar subject to the provisions of the
Water Act, Air Act and HW Rules and the orders that may be made further and subject to
following terms and conditions: -

1. This CCA is granted for a period up to 31.03.2025 and valid for manufacturing of
following products with Capital Investment / Net Assets Values Rs 21.0 Lacs.

S. Last CCA Quantity CCA Renewal
No. Product Quantity Product Quantity
year year
[ 1 Bricks [ 80,00,000 Nos Bricks 80,00,000 Nos

2. Specific Conditions under Water Act:
(i) The daily quantity of effluent discharge (KLD): -

CTE or CCA CCA Renewal
Trade Effluent Nil Nil
Sewage 1.5 1.5

(i) Trade Effluent Treatment and Disposal: Nil,
(iii) Sewage Treatment and Disposal: The applicant shall provide comprehensive Septic
Tank/ Soak pit is required with reference to influent quantity and quality.
3. Conditions under Air Act: -

(i) The applicant shall use following fuel and install a comprehensive control system consisting
of control equipment as is required with reference to generation of emissions and operate

and maintain the same continuous| 0 achieve the level of pollutants to the following
standards: W
'htﬁﬂ:‘:-.f" b

Fanel™ QFFiILE _G“’"‘
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ieei Emission
Emission
S. Stack Stack Type of F“Etli ke standiri
No | attached height Fuel Quantity . : g 53
with (Mt) KLD/MTD Equipmen - o
1 | Brick Klin 30 Coal & - Induced draft with | 250 mg/N
wood Zig-Lag
Technology
Standards for Noise | Industrial Area | Commercial Area Residential Area Silence ﬁ?n:t
level in db(A) Leq Day | Night Day Night Day Night | Day | Nig
time time time time time time time | time
75 70 65 55 55 45 50 40

Day time: from 6.00 a.m. ta 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.
4. Conditions under HW Rules: -

(i) The Occupier of M/s Gagan Brick Field is hereby grated an authorization to operate a
facility for collection and storage of Hazardous wastes.

(i) The authorization is granted to operate a facility for generation, collection and storage of
hazardous wastes within factory premises for following category of wastes.

(1i1) The authorization shall be in force for a period up to 31.03.2025

(iv) The authorization is subject to the conditions stated below and the conditions as may be
specified in the rules for the time being in force under Environment (Protection) Act, 1986.

S.Nn.[ Category Quantity of Waste for which Mode of

(Schedule-1 & Schedule-1T) | authorization is being issued (MTA) Disposal
| = o

Terms and conditions of authorization:

() The authorization shall comply with the provisions of the Environment (Protection) Act,
1986, and the rules made thereunder.

(i1) The authorization and jts renewal shall be produced for inspection at the request of an officer
authorized by the SPCB/PCC.,

(iii) The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
wastes without obtaining prior permission of the SPCB/PCC.

(iv) Any unauthorized changes in personnel, equipment as working conditions as mentioned in
the application by the person authorized shall constitute a breach of his authorization.

(v) It is the duty of the authorized person 1o take prior permission of the SPCB/PCC to close
down the facility.

(Vi) An application for the renewal of an authorization shall be made as laid down under these
rules.

(vii) Any other conditions for compliance as per the Guidelines issued by the MoEF or CPCB,
5. Compulsory documents to be submitted by the Industry/Unit; -

(1) Annual return in Form-4 and Waste Disposal Manifest in Form-10 under HW Rules
and Third Party Audit Report.

(1) Environment Statement in Form-V of Environment (Protection) Rules, 1986
(1i)) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage

Area.
6. Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA.
7. Competent Authority reserves the right to change/modify/add any time any condition of this
CCA.
8. Unit has to comply with the other general conditions as annexed herewith. Non compliance

of any provision of this CCA and provisions of the Water Act, Air Act and HW Rules will
result in legal action under the aforesaid Acts and Rules.
Specific Conditions;

I. In case Unit is using ground water than unit has to obtain NOC from central Ground water Authority for
abstraction of ground water for which unit may refer web site http:/cgwa-noc -Eov.in

2. The applicant shall provide ports in the chimney/stack and facilities such as ladder, platform etc. as per
requirement for monitoring the air emissjons and the same shall be open for inspection and use at all times by

4
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:mhmnc}'fmck attached 1o various sources of emission shall be designated by numbers
nd these shall be painted/ displayed to facilitate identification.

the Board’s sig(). The
such as 8.1, 8-2 ¢c. a

3. The industry sh i '

i Ao shall ensure interlocking of air pollution control devices and production processes.
e Stes generated from the industry have o be disposed in manner so that contamination of surface water

g n.:a.fgnmnd Wwater/soil ete. does not take place.

S The industry shall 1ake adequate measures to control of noise from ils own source so as to comply with the
Mandards as may be applicable.

6. I‘hc applicant shall develop three rows of green belt on the premises with plant specics as suggesied by (he
Central Pollution Control Board.

7. The industry shall ensure all safety measures and shall undertake periodical assessment by the competert
authority,

8.

The unit shall strictly comply with the provision of The Public Liability Insurance Act. 1991 as amended and
Rules made there under there under and shall submit copies of Insurance Policies (if any) to the Board Offices
regularly.

S, Unit shall ensure to comply the notification of state Governmeni vide No. IHIZMI-&—IM‘IMD—H’“G

Dated 28.10.2021 regarding the Uttarakhand state mining Policy 2021.

10. Unit Shall ensure to comply the Notification of MoEF & Climate change (Government of India) on dated
22.02.2022 Under EP Act 1986.

I1. The Consent is Valid under the Final decision of Hon'ble NGT in matter of OA No. 783/2022 Ajay
Kumar Vs Uttarakhand Pollution Control Board & Others.

12. Unit shall ensure to obtain the Validation certificate from Central Building Research Institue or
authorized organization regarding conversion fo induce draft zig zag Technology & Submit it to this
office within three Months.

13. The Consent is being issued by the board to unit in sequence of its Letter No-UKPCB/HO/Gen-2%(I1)
/2023/1537 Date 04.01.2023 and the brick kiln operate will be bound for the final decision on the consent
fee in the said letter.

14. The Consent is being issued by the board to unit in sequence of CIVIL APPEAL Nos. 6565/2024 order.
15. Unit shall ensure to deposit environmental compensation applicable to the industry.

16. All the moving areas around the main Brick kiln shall be paved with the bricks to minimize the fugitive
dust/emnission from the brick kilns operalions.

17. The occupier shall ensure that fine dust not to accumulate all around the Brick Kiln.

18. The unit shall submit stack emission monitering report from MoEF & CC recognized laboratory to the Board's
offices, within two months.

19. The unit shall strictly comply with provisions of water Act, Air Act & E (P) Act and RulesMotifications made
thereunder.

General Conditions:

1. The applicant shall get the sample of treated effluentemissions/hazardous wastes/lcachate analyzed at least
once in a three month/six months/one year from the laboratory recognized by the CPCB/UEPPCB/NABL
Mokt and corforms to the limits stipulated. I'est report shall be communicated to the UEPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

1. Treated waste water und domestic waste water shull be dispused jointly ul one disposal poinl. The applicant
shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. 1f, at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.

5. The applicant shall maintain good housekeeping. All valves/pipes/sewer/drains ete, must be leak-proof.

6. The industry shall provide uninterrupted entry to the STP'’/ETP's inlet and outlet points, Air Pollution Control

equipment and stack for smooth sampling/monitoring of efficiency of pollution control measures.

. The industry shall provide “Inspection Book™ at the time of inspection to the Bourd's officials.

Whenever due 1o any accident or other unforeseen act or event, such emission occurs or is apprehended to

oceur in excess of standards laid down, such 1nfl:lm1mi-.!g shall be reported 1o the Board's offices and all other

adMy R
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it
ion process connected 10 1
concerned offices. In case of failure of pollution control equipment, the production
shall be stopped with immediate effect i fstack
; . ; chimney/s
9. The industry shall operate in @ manner so that all emissions be emitted through designated
only. i i
. - ndustry, it
10.1n case of any damage 1o the agriculture productivity, human habitation etc. by the operation ﬂf{ln shall be
shall be imperative 10 stop production in the industry with immediate effect and such informati i
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as
the Competent Authority. tion
11 The applicant shal| reapply before the 30 days of expiry of CUA or any change in pmduclml'l. lypes pmdfmt r
capacity/manufacturing process/capacity enhancement etc. or any change in effuent discharge point ©
emission point.
12. The Bonrd reserves the right 1o revoke/add/modily any stipulated condition issued along with CCA, as may be
necessary,
13. The _p::rmn authorized shall not renl, lend, sell, transfer or otherwise transport the hazardous waste without
obtaining prior permission of the Board,

14. Any unauthorized change in personnel, equipment as working condition as mentioned in the application by the
person authorized shall constitute a breach of his auth orization,

| ' storage of Hazardous Waste within premises only. )
17. Th‘e authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous chemicals

18.1t is duty of the authorized Person to take prior permission of this Board to close and cleanup the facility for
treatment, storage and disposal of hazardous waste.

19. The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in Form-4 on
or before the 30* day of June following to the financial year to which that return relates,
20. In case of any accident, complete details shall be submitted to this Board as required under 11.W, Rules.

2L In no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream. All spillage
must also be safely collected and stored.

22. Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed physical and
chemical analysis of hazardous waste sample and report o the Board.

23. Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit constructed

be displayed at appropriate position both in lindi and En glish.
25. The industry will store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on impervious

floor under covered shed. Hazardous wasle il required shall be sold only to Registered Recyclers/Re-
processors.

26.1n case of any transportation of hazardous waste, the details in Form-10 of the Hazardous Rules shall be
submitted 1o the Board.

retoT ;ﬁf‘! "Y %Dﬁ/\
O . ""'u? I{cgmnnl??f}cer

Letter No. UKPCB/ROR/Con/G-178/2024/ _ Date: 05.2024
Copy to: Member Secretary, Uttarakhand Pollution Control Board, Dehradun for kind

information. %
| éﬁi\ﬁ"\ﬁ
- A nal Officer
t:!f"i'ik.;t LOPY (5 f A\ Regio
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Annexure No. 7 (Colly)

Item No. 02 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 341/2023
Vipin Kumar Applicant

Versus
Uttarakhand Pollution Control Board & Ors. Respondent(s)

Date of hearing: 19.05.2023

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Rohan Thawani, Advocate

ORDER

1. Grievance in this application is against operation of two brick kilns
- Jai Mata Brick Field and Gagan Brick Field in Tehsil Roorkee, District
Haridwar, Uttarakhand. According to the applicant, their operation is
against the siting criteria laid down under the MoEF&CC Notification dated
22.02.2022 issued under the Environment (Protection) Rules, 1986, which

is as follows:-

"6. Brick kilns should be established at a minimum distance of 0.8
kilometre from habitation and fruit orchards. State Pollution Control
Boards/ Pollution Control Committees may make siting criteria
stringent considering proximity to habitation, population density,
water bodies, sensitive receptors, etc.

7. Brick kilns should be established at a minimum distance of one
kilometer from an existing brick kiln to avoid clustering of kilns in an
area."

2. It is further stated that the Hon’ble Supreme Court vide order dated

08.04.2022 in Civil Appeal Diary No. 18213/2021, NCR Brick Kiln
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Association vs. Central Pollution Control Board & Ors. directed strict
enforcement of the said Notification. The brick kilns in question are within
the prohibited distance. Jai Mata Brick field, is located within 651.178
meters from an existing brick kiln viz. Balaji Brick Field, and within
228.219 meters of Chaudhary Bharat Singh Junior High School. Gagan
Brick Field is located within 500,852 meters from Bharat Brick Field;
within 555.386 meters of Sarkari Aam Ka Bagh; within 707.441 meters of
Sureshi Devi Public School; within 780.165 meters from Nirmala Devi Inter
College; within 774.548 meters from Budhpur Jatt Village; and within
890.753 meters from Chaudhary Sukbhir Singh Adarsh Junior High
School. Consent has been granted to the said brick kilns on 13.01.2023

and 30.01.2023 respectively i.e. after the Notification dated 22.02.2022.

3. In view of above, it appears to be necessary to require the State PCB
to look into the matter and take remedial action in accordance with law.
Further, to ascertain factual position, we constitute an independent
Committee comprising State PCB and District Magistrate, Haridwar. State
PCB will be the nodal agency for coordination and compliance. Report may
be furnished within two months by e-mail at judicial-ngt@gov.in preferably
in the form of searchable PDF/ OCR Support PDF and not in the form of
Image PDF. The report may mention the status of any other brick kilns
operating in the vicinity of the said two brick kilns. The violating Brick
kilns in question be put to notice of these proceedings for their response,

if any.
List for further consideration on 18.08.2023.

A copy of this order be forwarded to State PCB and District

Magistrate, Haridwar by e-mail for compliance.
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The applicant may serve a set of papers on State PCB and District
Magistrate, Haridwar and the allegedly violating brick kilns and file

affidavit of service within one week.

Adarsh Kumar Goel, CP

Sudhir Agarwal, JM

Dr. A. Senthil Vel, EM

May 19, 2023
Original Application No. 341/2023
SN
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246 Annexure No. 8
HEAD OFFICE

__ _ Uttarakhand Pollution Control Board
Lifestyle For “Gaura Devi Paryavaran Bhawan”
Environment 46B, IT Park, Sahastradhara Road, Dehra Dun
E-mail : msukpcb@yahoo.com, Phone No.-0135-2607092

”— mp———— o e .l S E R T
UKPCB/HO/C&M-2 /2024/ §3.8 Date: |2.12.2024
To,

M/s Jai Mata Brick Field

Khasra no-208 Vill-Harchandpur
Mauja Kawadpur,Distt- Haridwar

Dircctions under Section 31(A) of Air (Prevention and Control of Pollution) Act- 1981

WHEREAS, the Central Government has made the Air (Prevention and Control of Pollution) Act, 1981; and

vide provisions of this act every air polluting industry/unit/ operation/processes is required to obtain consent to
establish and consent to operate from the State Pollution Control Boa rd; and

WHEREAS, as per Section-21 of the Air (Prevention and Control of Pollution Act, 1981 as amended, it is the

mandatory requirement for any industry plant, operation or process, or any treatment and disposal system or any
extension or addition thereto, which is likely to generate emission, to obtain prior consent of the Board; and

WHEREAS, Hon’ble NGT in the matter of OA No.783/2022 interalia directed that - “For Past violations, State

PCB shall take steps for assessment of compensation in accordance with law within further two months” on dated
12.01.2023; and

WHEREAS, in compliance of above order(s) of the Hon’ble NGT and Hon’ble High Court of Uttarakhand, the
Regional Officer, Roorkee of this Board has assessed the past violation of the Unit and calculated the environmental

compensation as per procedure adopted by the Board, as the Unit has not taken consent of the Board and started its
operation illegally.

WHEREAS, in view of above a show cause notice for imposition of environmental compensation was issued to

the Unit under Section 31(A) of Air (Prevention and Control of Pollution) Act, 1981 vide this office letter no.
UKPCB/HO/C&M-2/2023/118 dated 19.09.2023; and

WHEREAS, an environmental compensation of ¥6,82,500/- was imposed against the Unit vide this office letter no.
UKPCB/HO/C&M-2/2024/232 dated 15.06.2024 and directed to submit the environmental compensation within
15 days of receipt of the letter; and

WHREAS, reminder was also issued to the Unit vide this office letter no. UKPCB/HO/C&M-2/2024/523 dated
15.07.2024 to deposit environmental compensation amount within 15 days to this office. However, requisite

environmental compensation amount has not been deposited so far and closure notice was issued to the Unit vide
this office letter no, UKPCB/HO/C&M-2/2024/357 dated 03.08.2024; and

WHEREAS, Hon’ble High Court of Uttarakhand in the matter of WPMB No. 383/2022, M/s Doab Bhatta
Company Vs State of Uttarkahand & Ors, Hon'ble High Court was placed to direct .... “In the meantime, the

respondents will apply their mind to the facts of above said cases, and then they can proceed with the recovery
keeping in view the above three facts in accordance with law.”

Now where, for in compliance of above direction of Hon’ble High Court, environmental compensation of
your Unit was reassessed, the Unit accordingly deposit ¥4,07,550/- as Environment Compensation in favour of

Uttarakhand Pollution Control Board payable at Dehradun, The reply shall be submitted within 30 days of
issuing this notice.

(Dr. Parag Madhukar Dhakate)

Member Secretary
Letter no :- UKPCB/HO/ C&M-2/2024/ Dated : as above
Copy to :-
1.

Regional Officer, UKPCB, Regional Office, Roorkee for information and strict compliance of above
direction.

2. Account section, UKPCB, Head office, Dehradun for kind information please.
3. Guard File.

Member

Mﬁ

Clean Environment and Healthy Life Style
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Uttarakhand Pollution Control Board

léife‘sme For “Gaura Devi Paryavaran Bhawan”
nvirsnment  46B, JT Park, Sahastradhara Road, Dehra Dun

E-mail : msukpcb@yahoo.com, Phone No.-0135-2607092

—‘_,-‘P‘_-— —_— — J
UKPCB/HO/C&M-2 /2024/ S15 Date: | <. 122024

Speed Post

To,
M/s Gagan Brick Field,
khasra no -138, 139 Mohammadpur,
Narsan Gurukul, Distt-haridwar

Directions under Section 31(A) of Air (Prevention and Control of Pollution) Act- 1981

\\:’HERE;:\‘:_S, the Central Government has made the Air (Prevention and Control of Pollution) Act, 1981; and
vide provisions of this act every air polluting industry/unit/ operation/processes is required to obtain consent to
establish and consent to operate from the State Pollution Control Board; and

WHEREAS, as per Section-21 of the Air (Prevention and Control of Pollution Act, 1981 as amended, it is the
mandatory requirement for any industry plant, operation or process, or amy treatment and disposal system or any
extension or addition thereto, which is likely to generate em ission, to obtain prior consent of the Board; and

WHEREAS, Hon’ble NGT in the matter of OA No.783/2022 interalia directed that - “For Past violations, State
PCB shall take steps for assessment of compensation in accordance with law within further two months” on dated
12.01.2023; and

WHEREAS, in compliance of above order(s) of the Hon’ble NGT and Hon’ble High Court of Uttarakhand, the
Regional Officer, Roorkee of this Board has assessed the past violation of the Unit and calculated the environmental
compensation as per procedure adopted by the Board, as the Unit has not taken consent of the Board and started its
operation illegally.

WHEREAS, in view of above a show cause notice for imposition of environmental compensation was issued to
the Unit under Section 31(A) of Air (Prevention and Control of Pollution) Act, 1981 vide this office letter no.
UKPCB/HO/C&M-2/2023/85 dated 18.09.2023; and

WHEREAS, an environmental compensation of ¥6,34,725/- was imposed against the Unit vide this office letter no.
UKPCB/HO/C&M-2/2024/143 dated 14.06.2024 and directed to submit the environmental compensation within
15 days of receipt of the letter; and

WHREAS, reminder was also issued to the Unit vide this office letter no. UKPCB/HO/C&M-2/2024/523 dafed
15.07.2024 to deposit environmental compensation amount within 15 days to this office. However, requisite
environmental compensation amount has not been deposited so far and closure notice was issued to the Unit vide
this office letter no. UKPCBJ’HO!C&M-2I2024!318 dated 03.08.2024; and

WHEREAS, Hon’ble High Court of Uttarakhand in the matter of WPMB No. 383/2022, M/s Doab Bhatta
Company Vs State of Uttarkahand & Ors, Hon’ble High Court was placed to direct .... “In the meantime, the
respondents will apply their mind to the facts of above said cases, and then they can proceed with the recovery
keeping in view the above three facts in accordance with law.”

Now where, for in compliance of above direction of Hon’ble High Court, environmental compensation of
your Unit was reassessed, the Unit accordingly deposit ¥4,00,725 as Environment Compensation in favour of
Uttarakhand Pollution Control Board payable at Dehradun. The reply shall be submitted within 30 days of

issuing this notice. /

(Dr. Parag Madhukar Dhakate)
Member Secretary
Letter no :- UKPCB/HO/ C&M-2/2024/ - Dated : as above

Copy to :-

1. Regional Officer, UKPCB, Regional Office, Roorkee for information and strict compliance of above
direction.

5. Account section, UKPCB, Head office, Dehradun for kind information please

3. Guard File. X

Member gecrefary

I
Clean Environment and Healthy Li
y Life Style
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Annexure No. 9

5\“4)4 a5

JAI MATA BRICK FIELD

Khasra No-208 Village-Harchandpur, Mauja Kawadpur, Distt-Haridwar

To.

Member Secretory
UKPCB. Dehradun
Through.,

Regional officer, Roorkee

Date: 03.02.2025

E"..-...'-..UKPCB ‘.é
'E Regionsl Office, Roorkee ;

i Diary NO.: .m
D DI ———

\--plinlu-lntlolnnndnc

Sub.: In reference to reassessed deinand of original show cause letter no.

sananEgi e

T L L L L s

"....!"u-ﬂﬂi -
-.'q.ld"llln-‘

073975 under protest.

Sir.

In reference to the above mention subject, unit 1s depositing amount Rs. 407550/- as

reassessed Demand by Uttarakhand Pollution Control Board under protest. The matter is

pending in Hon ble High Court also.

It is request to grant CCA to operate (he unil.

The delails ol demand 1s as hereunder:

Amount: 407550/-

DD No. 073975

Date; 01.02.2025

In favour of “UKPCB”
Bank: Punjab National Bank

We feel thankful [or the same.
Regards
ForW/s Jai Mata Brick Field

(Auflf. Sign.)
Encl.: Demand Draft (Original, No- 173975)
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Dale: 03.02.2025

To.

Member Secretory
UKPCB. Dehradun
Through.

Regional officer. Roorkee

Sir.

In reference 10 the above mention subject. unit is depositing amount Rs. 400725/- as
reassessed Demand by Uttarakhand Pollution Control Board under protest. The matter 1s

pending in Hon’ble High Court also.
It 1s request Lo grant CCA 1o operate the unit.

The deiails ol demand 1s as hereunder:

Amount: 400725/-

DD No. 258291

Date: 01.02.2025

In favour of “UKPCB”
Bank -Yes Bank

We feel thankful for the same.
Regards
Fo s Gagan Brick Field

(Auth.Sign.)
Encl.: Demand Drafl (Original. No- 25829 )




12/20/25, 12:57 PM 250 Note History
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Annexure No. 10

Industry Name : JAI MATA BRICK FIELD

)/Address : Khasra-208 Mauza- Kawadpur Harchandpur Haridwar
Cap Inv(in Lakh) : 48.428

Consent Type : CTO

AppId/Caf Id : 7280683/10412

Industry Type : Industrial

Date Time: 11-03-2025 01:50 PM
Note By: Group In-charge (Garhwal)(201)
Forwarded To: RO
Activity: Forward
Description: Forwarded for necessary action

Date Time: 15-03-2025 09:32 PM
Note By: RO( 208 )
Forwarded To: Inspecting Officer
Activity: Forward
Description:
Activity: Inspection

Description:

Date Time: 09-04-2025 11:29 AM
Note By: Inspecting Officer(203)
Forwarded To: RO
Activity: Forward

Description: Please upload Revoke latter of Closure order.

Date Time: 09-04-2025 12:39 PM
Note By: RO(208)
Forwarded To: RO
Activity: Forward
Description:

Activity: Return

.. REMINDER Please upload Revocation letter of closure order. Please
Description: .opt within 7 days.

Date Time: 01-05-2025 11:00 AM
Note By: Industry(SPCB)
Forwarded To: Industry

Activity: Forward

L Industry not replying within 15 days, so application automaticly
Description: og,pmit

Date Time: 23-05-2025 12:07 PM
Note By: RO(208)
Forwarded To: Inspecting Officer 2
Activity: Forward
Description: For scrutiny and inspection Please.

Date Time: 04-06-2025 10:49 AM
Note By: Inspecting Officer 2(212)
Forwarded To: RO
Activity: Forward

Letter Attached By Officials

Attached Letter: View Letter

Description:
Activity: Inspection Closed

Date of Inspection: 2025-06-04

Unit M/s Jai Mata Brick Field, Khasra-
208 Mauza- Kawadpur Harchandpur ,
Roorkee, District Haridwar. The unit
has Deposited Environment

Description:

https://lukocmmes.nic.in/applicationProcessingDetails/openApplicationDetails/7280683

Category Name : ORANGE
District Name : Haridwar

Net Asset Value(in Lakh): 48.428
Certificate For: reNew
Application Date : 10/03/2025
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Date Time

Note By

Forwarded To:

Activity
Description
Activity

Description

Date Time

25 1 Note History

Compensation Amount of Rs
4,07,550/= in HO by the DD. Number
073975 on Dated:-01/02/2025 of
Punjab National Bank.

Unit has applied CCA-R for the
Manufacture of Brick by backing
process only. Unit has used Coal &
Wood in the backing process of brick.
ZigZag System has been establish in
the unit &100 feet Stack height with
Port hole, Platform and Stairs
established by the wunit .Only
domestic waste water is generated by
the unit which dispose of through
septic tank/soak pit . As per B/S the
NAV of Industry is 51.45 lakhs the unit
has Deposited Rs30,000/= under CCA-
R Fee Head 31/03/2027.)The Unit must
Submit Stack Analysis Report within
one Month ALSO

The unit must following specific
conditions:

(1.) Unit should be compliance the all
conditions which is the mentioned in
the Environmental Protection Act
(EPA)-1986.

(2.) Unit should be applying the all
safety measures in the industry
premises.(3.)Spent organic solvent
,Oily pet Coke | filter Press Cake
(Hazadous waste ) etc. & other waste
Such as Plastic Rubber ,lather etc.
Shall not be allowed as Fuel in Brick
Kiln if found and verified consent will
be revoked.

The Other Relevant Documents
Regarding the unit have been
uploaded in the Profile of the Industry.
File forwarded for your kind
consideration and Final Decision,
please

: 04-06-2025 12:48 PM

: RO(208)

RO

» Forward

: CCA approved up to 31.03.2027.
: Approved

: Provisional Certificate has been issued _View Prov Certificate |

: 15-07-2025 10:16 AM

https://lukocmmes.nic.in/applicationProcessingDetails/openApplicationDetails/7280683
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Note By:
Forwarded To:
Activity:
Description:
Activity:
Description:
Activity:

Description:

252 Note History

RO(208)
RO

Forward

Approved

Provisional Certificate has been issued _View Prov Certificate |

Approve
_Uploaded Certificate |.

Water Consumption Details

Source Consumption

Quantity (KL/D)

Domestic

2.0

Process

6.0

Water Effluent Generation Details

Generation

Waste Water Generation Quantity (KL/D)

76

Domestic 1.0
Process 0.0
Hazardous Waste Generation Details
Authorization R ired For Sour f Generation Cat r Quantity(Ton per
uthorization Required Fo ource of Generatio ategory annum(TPA))
Stack Details
R Inner N
Stack Height . . . Exit .
Stack above Stack Height Stack Dimension Gas Fuel Gas |Velocity|Plant " Draft|Material Of Pollution
Attached nd above factory T of Stack ntity(m~3/hr)|Temp('C)lof Th C it Unit T Construction Control
To Plant [97°Y room(meters) op Top(in Quantity( r)|Temp(‘C)|o € apacity ype|Constructio Equipments
level(meters) meters) Gas/sec
Furnace 31 31 Round| 0.9 1000.0 70.0 12.0 5.0 Metric | ID Bricks  |Others
. . : . . Tonnes/Day| Fan i
Product Details
. Intermediate Unit Intermediate
Product Name Qty Unit Product Product Qty Product
Bricks 8000000 Numbers/Year Numbers/Year
Raw-Material Details
Consumption of
. L Consumption of Raw Material | Raw Material per
Name of Raw-Material Téa:le-hlll\‘arﬁ c;f Quar;l::ltty :i)fIRaw Pr|l|:l|C|pIe per unit of output during the unit of output
a ateria ateria se previous financial year during the current
financial year
Soil/Clay 20000 Bricks Metric Tonnes/Year Metric Tonnes/Year
Manufacturing

https://lukocmmes.nic.in/applicationProcessingDetails/openApplicationDetails/7280683
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T REGIONAL OFFICE
S ot UTTARAKHAND POLLUTION CONTROL BOARD
e __ Irrigation Design Building Campus, Roorkee-247667 (Distt- Haridwar)
KPCB/ROR/Con/J-1122025/338 = Date: 11.07.2025
Registered Post

To,
M/s Jai Mata Brick Field
Khasra No-208, Mauza Kawadpur,
Harchandpur Haridwar
Distt- Haridwar.

(.?nsolini!aled Consent to Operate and Authorisation hereinafter referred to as the CCA
l?unso!ldated Consent & authorization) (F resh/Renewal/Reapplication/Expansion/) under
Section-25 of the “Water (Prevention & Control of Pollution) Act, 1974" and under Section-
21 of the “Air (Prevention & Control of Pollution) Act, 1981" and Authorization under “Rule-
6" of the “Hazardous Waste (Management, Handling and Transhoundary Movement) Rules,
2016" notified under “Environment (Protection) Act, 1986" as applicable (to be referred
hereinafter as Water Act, Air Act and HW Rules respectively).

Caf ID - 10412 Application ID-7280683
CCA (Renewal)

Consent AWH No. 35~ 170)
CCA is hereby granted to M/s Jai Mata Brick Field located at Khasra No-208 Mauza
Kawadpur Harchandpur Haridwar Distt- Haridwar subject to the provisions of the Water
Act. Air Act and HW Rules and the orders that may be made further and subject to following terms

and conditions :-

iod up to 31.03.2027 and valid for manufacturing of

] This CCA is granted for a per
following products with Capital Investment / Net Assets Values Rs 51.45 Lacs.
S. Last CCA Qu:_i_nlity___ N ] CCA Renewal
No. Product Quantity Product Quantity
(Per Month) (Per Month) |
&l Bricks 80,00,000 Nos Bricks 80,00,000 Nos |
2. Specific Conditions under Water Act:
(i) The daily quantity of effluent discharge (KLD):-
——————""T " TaGCAOrEIE | " CCA Renewal
Trade Effluent 3 - I S Nil
j Sewage 1.0 1.0 |
(iy Trade Effluent Treatment and Disposal: Nil.
(iii) Sewage Treatment and Disposal: The applicant shall provide comprehensive Septic

Tank/ Soak pit is required with reference 1o influent quantity and quality.

3. Conditions under Air Act:-
(i) The applicant shall use following fuel and install 2 comprehensive control system consisting
of control equipment as 1s required with reference to generation of emissions and operate

and maintain the same continuously su us to achieve the level of pollutants to the following

standards :
8. | Stack attached | Stack '|"ﬁ;ﬁ'r ~ Fuel l Emission Emission |
No l with height Fuel Quantity Control standards
(M1) KLD/MTD Equipment not to exceed
1 Brick Klin S0 | Coal® | - | Gravitational 250 mg/NM" |
(Induced draft wood Settling Chamber
with Zig-Zag & Stack-30m |
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[ | Technology) | l I _lf_u-:

Standards for Noise | Industrial Area | Commercial Arca | Residential Area | Silence Zone

levelindb(A) Leq | Day | Night | Day | Night | Day [ Night | Day Night
time time time time time time time time
75 |70 65 | 58 55 45 | s0 | 40 ]

Day time: from 6.00 a.m. to 10.00 p.m., Night time: from 1000 p.m. to 6.00 a m.
4. Conditions under HW Rules:-
(i) The Occupier of M/s Jai Mata Brick Field is hereby grated an authorization to operate a
facility for collection and storage of Hazardous wastes.

(ii) The authorization is granted to operate a facility for generation, collection and storage of
_hazardous wastes within factory premises for following category of wastes.
(iii) The authorization shall be in force for a period up to 31.03.2027
(iv) The authorization is subject to the conditions stated below and the conditions as may be
specified in the rules for the time being in force under Environment (Protection) Act, 1986.

S.No. Category Quantity of Waste for which Mode of

(Schedule-1 & Schedule-11) | authorization is being issued (MTA)
1 ‘

Disposal

- '| -

Terms and conditions of authorization:

(i) The authorization shall comply with the provisions of the Environment (Protection) Act,
1986, and the rules made thereunder.

(ii) The authorization and its renewal shall be produced for inspection at the request of an officer
authorized by the SPCB/PCC.

(iii) The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
wastes without obtaining prior permission of the SPCB/PCC.

(iv) Any unauthorized changes in personnel, equipment as working conditions as mentioned in
the application by the person authorized shall constitute a breach of his authorization.

(v) It is the duty of the authorized person to take prior permission of the SPCB/PCC to close
down the facility.

(vi) An application for the renewal of an authorization shall be made as laid down under these
rules.

(vii) Any other conditions for compliance as per the Guidelines issued by the MoEF or CPCB.
3 Compulsory documents to be submitted by the Industry/Unit: -

(i) Annual return in Form-4 and Waste Disposal Manifest in Form-10 under HW Rules
and Third Party Audit Report.

(ii) Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(iii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage

Area.
6. Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA.
T Competent Authority reserves the right to change/modify/add any time any condition of this
CCA.
8. Unit has to comply with the other general conditions as annexed herewith. Non compliance

of any provision of this CCA and provisions of the Water Act, Air Act and HW Rules will
result in legal action under the aforesaid Acts and Rules.

Specific Conditions:

_ In case Unit is using ground water than unit has to obtain NOC from central Ground water Authority for

abstraction of ground water for which unit may refer web site hitp://cgwa-noc -gov.in

. The applicant shall provide ports in the chimney/stack and facilities such as ladder, platform etc. as per

requirement for monitoring the air emissions and the same shall be open for inspection and use at all times by
the Board's staff. The chimney/stack attached to various sources of emission shall be designated by numbers
such as S-1, $-2 etc. and these shall be painted/ displayed 1o facilitate identification.

The industry shall ensure interlocking of air pollution control devices and production processes.

Solid wastes generated from the industry have to be disposed in manner so that contamination of surface water
bndiesfgrnund water/soil etc. does not take place.

',_-_—_____f_-_-__-_ 'I. I." l -’__- i i
TG LER )&
1] dr o [
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10

- The unit shall strietly

The industry shal| s
the ind take adequate measures 1o control of noise from its ow i
. Sl v n source so as to comply with the
The applicant shall develo
she P three rows of green be i i '
Central Pollution Contro| Board. RSl e premises il plin species s suggested b the
The industry shall ensure gl &

autharity, slely measures and shall undertake periodical assessment by the competent
Rulés made t] comply with the provision of The Public Liability Insurance Act, 1991 as amended and
wﬂ“ilull;t vere under there under and shall submit copies of Insurance Policies (if any) to the Board Offices

¥ i 5 i i 1

X :ul Shall ensure to comply the Notification of MoEF & Climate change (Government of India) on dated

22.02.2022 Under EP Act 1986,

Ulnit ﬁ.hal! ensure to obtain the Validation certificate from Central Building Research Institue or authorized

t;:gammrmn regarding conversion to induce draft zig zag Technology & Submit it to this office within three
onths,

-All the moving areas around the main Brick kiln shall be paved with the bricks to minimize the fugitive

dust/emission from the brick kilns operations,

12. The Brick Kiln shall provide permanent facility (Port hole & Platform) as per the norms & design said down

by the Central Pollution Control Board for monitoring of Emissions.

13. The occupier of Brick Kiln shall use only permitted fuel in kiln. In case of use of fuel other than permitted,

this CCA order shall be cancelled.

14. The occupier shall ensure that fine dust not to accumulate all around the Brick Kiln.
15. The unit shall submit stack emission monitoring report from MoEF & CC recognized laboratory to the Board’s

offices, within two months.

16. All necessary approval from the concerned authorities including Mining Department of the State shall be

|

9.

obtained for extracting the soil to be used for brick making.
7 The unit shall strictly comply with provisions of water Act, Air Act & E (P) Act and Rules/Notifications made
thereunder.

General Conditions:

The applicant shall get the sample of treated efflucnt/emissions/hazardous wastes/leachate analyzed at least
ance in a three month/six monthsfone year from (he laboratory recognized by the CPCB/UEPPCB/NABL
/MOEF and conforms 1o the limits stipulated. Test report shall be communicated to the UEPPCB.

The applicant shall however, not without the prior consent of the Board bring into use any new or altered outlet
for the discharge of effluent or gases emission or sewage waste from the unit.

Treated waste water and domestic waste water shall be disposed jointly at one disposal point. The applicant
shall provide discharge measurement equipment at final disposal point.

The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. 11, at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action shall
be initiated against the applicant,

The applicant shall maintain good housekeeping. All valves/pipes/sewer/drains etc. must be leak-proof.

The industry shall provide uninterrupted entry to the STP's/ETP’s inlet and outlet points, Air Pollution Control
equipment and stack for smooth sampling/monitoring of efficiency of pollution control measures,

The industry shall provide “Inspection Book" at the time of inspection to the Board's officials.

Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all other
concerned offices. In case of failure of pollution control equipment. the production process connected 1o it
shall be stopped with immediate effect.

The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry, it

shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liuble to pay compensation also in such cases as decided by
the Competent Authority.

OFFICE COPY
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UKPCB

r any change in production types/ production

i s of expiry of CCA 0 ;
|1, The applicant shall reapply before the 30 days o expiry© e e e it 67

capacity/manufacturing process/capacity enhancement etc. or any
emission point.

12. The person authorized shall not rent, lend, sell. transfer of otherwise transport

obtaining prior ission of the Board. , ) .
13. Any mnuﬁmrirmange in personnel, equipment as working condition as mentioned in the application by the
person authorized shall constitute a breach of his authorization. -
14,1t is the duty of the authorized person to take prior permission of the Board to c'iujse down the facility.

15. The authorization is valid for temporary storage of Hazardous Waste within premises only. ical

16. The authorized agency shall ensure that on-line data with regard to quantity and nature of [lazardnus che:_'nlca 5
being used in the plant as well as air emission and waste generated within premises is displayed on Display
Board of size 6x4 feet outside the main factory gate within premises,

17.1t is duty of the authorized person to take prior permission of this Board to ¢
treatment, storage and disposal of hazardous waste.

18. The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in Form-4 on
or before the 30™ day of June following to the financial year to which that return relates.

19. In case of any accident, complete details shall be submitted to this Board as required under H.W. Rules.

20. In no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream. All spillage
must also be safely collected and stored.

21. Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed physical and
chemical analysis of hazardous waste sample and report to the Board.

22. Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit constructed
with R.C.C. or such material which does not react with the waste contained in it.

23. The storage area should be fenced properly and Sign/Notice Board indicating ‘Danger’ and *‘Hazardous’ shall
be displayed at appropriate position both in Hindi and English.

24. The industry will store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on impervious
floor under covered shed. Hazardous waste if required shall be sold only to Registered Recyclers/Re-
processors.

25.In case of any transportation of hazardous waste, the details in Form-10 of the Hazardous Rules shall be
submitted to the Board.

26. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as may be

the hazardous waste without

lose and cleanup the facility for

Necessary.

Regional Officer

Copy to: Member Secretary, Uttarakhand Pollution Control Board, Dehradun for kind
information. {_T—-"

. | Regional Officer

3 uﬁ/
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2 57 Note History

Industry Name : GAGAN BRICK FIELD

Address : kHASRA-138, 139 Village- Mohammadpur Jatt Paragna- Narsan Haridwar
Cap Inv(in Lakh) : 30.56

Consent Type : CTO

Appld/Caf Id : 6449183/10344

Industry Type : Industrial

Date Time:
Note By:
Forwarded To:
Activity:

Description:

Date Time:
Note By:
Forwarded To:
Activity:
Description:
Activity:

Description:

Date Time:
Note By:
Forwarded To:
Activity:

Description:

Date Time:
Note By:
Forwarded To:
Activity:
Description:

Activity:

Description:

Date Time:
Note By:
Forwarded To:

Activity:

Description:

Date Time:
Note By:
Forwarded To:
Activity:

Description:

Date Time:

Note By:
Forwarded To:
Activity:
Description:
Activity:

Date of Inspection:

Description:

11-03-2025 01:50 PM

Group In-charge (Garhwal)(201)
RO

Forward

Forwarded for necessary action

15-03-2025 09:33 PM
RO( 208 )
Inspecting Officer

Forward

Inspection

09-04-2025 11:28 AM
Inspecting Officer(203)
RO

Forward

Please upload Revoke latter of Closure order.

09-04-2025 12:39 PM
RO(208)
RO

Forward

Return

REMINDER Please upload Revocation letter of closure order. Please
replt within 7 days.

01-05-2025 11:00 AM
Industry(SPCB)
Industry

Forward

Industry not replying within 15 days, so application automaticly
resubmit

23-05-2025 12:09 PM
RO(208)

Inspecting Officer 2
Forward

For scrutiny and inspection Please.

26-05-2025 04:24 PM
Inspecting Officer 2(212)
RO

Forward

Inspection Closed
2025-05-26

Unit M/s Gagan Brick Field, Khasra-
138, 139 Village- Mohammadpur Jatt
Paragna- Narsan Roorkee, District

Haridwar. the unit has valid Consent up to
31/03/2025.The unit has Deposited Environment
Compensation Amount of Rs 4,00,725/= in HO by the DD.
Number 258291 on Dated:-01/02/2025 of Yes Bank.

https://lukocmmes.nic.in/applicationProcessingDetails/openApplicationDetails/6449183

Category Name : ORANGE
District Name : Haridwar

Net Asset Value(in Lakh): 30.56
Certificate For: reNew
Application Date : 10/03/2025
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12/20/25, 12:25 PM

Date Time:
Note By:
Forwarded To:
Activity:

Description:

2 58 Note History

Unit has applied CCA-R for the
Manufacture of Brick by backing
process only. Unit has used Coal &
Wood in the backing process of
brick. ZigZag System has been
establish in the unit &100 feet Stack
height with Port hole, Platform and
Stairs established by the unit .Only
domestic waste water is generated
by the unit which dispose of through
septic tank/soak pit . As per B/S the
NAV of Industry is 30.56 lakhs the
unit has Deposited Rs30,000/= under
CCA-R Fee Head 31/03/2028.)The
Unit must Submit Stack Analysis
Report within one Month ALSO

The unit must following specific
conditions:

(1.) Unit should be compliance the all
conditions which is the mentioned in
the Environmental Protection Act
(EPA)-1986.

(2.) Unit should be applying the all
safety measures in the industry
premises.(3.)Spent organic solvent
,Oily pet Coke | filter Press Cake
(Hazadous waste ) etc. & other
waste Such as Plastic Rubber ,lather
etc. Shall not be allowed as Fuel in
Brick Kiln if found and verified
consent will be revoked.

(1.) The unit must Submit the
Amount of EC if imposed by the
Head Office.

The Other Relevant Documents
Regarding the unit have been
uploaded in the Profile of the
Industry. File forwarded for your kind
consideration and Final Decision,
please

26-05-2025 04:24 PM
RO(212)

RO

Forward

Unit M/s Gagan Brick Field, Khasra-138, 139 Village-
Mohammadpur Jatt Paragna- Narsan Roorkee, District Haridwar.
The unit has Valid Consent up to 31/03/2025.The unit has
Deposited Environment Compensation Amount of Rs 4,00,725/= in
HO by the DD. Number 258291 on Dated:-01/02/2025 of Yes
Bank. Unit has applied CCA-R for the Manufacture of Brick by
backing process only. Unit has used Coal & Wood in the backing
process of brick. ZigZag System has been establish in the unit

https://lukocmmes.nic.in/applicationProcessingDetails/openApplicationDetails/6449183
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12/20/25, 12:25 PM

27-05-2025 04:17 PM
RO(208)
RO

Date Time:
Note By:
Forwarded To:

Activity: Forward

Description: 31.03.2028.

Activity: Approved

Description:

19-07-2025 11:34 AM
RO(208)
RO

Date Time:
Note By:
Forwarded To:
Activity: Forward
Description:
Activity: Approved
Description:
Activity: Approve

Description:

CCA approved from1 3.05.2025 to

Provisional Certificate has been issued

259 Note History

&100 feet Stack height with Port hole, Platform and Stairs
established by the unit .Only domestic waste water is generated by
the unit which dispose of through septic tank/soak pit . As per B/S
the NAV of Industry is 30.56 lakhs the unit has Deposited
Rs30,000/= under CCA-R Fee Head 31/03/2028.)The Unit must
Submit Stack Analysis Report within one Month ALSO The unit
must following specific conditions: (1.) Unit should be compliance
the all conditions which is the mentioned in the Environmental
Protection Act (EPA)-1986. (2.) Unit should be applying the all
safety measures in the industry premises.(3.)Spent organic
solvent ,Qily pet Coke | filter Press Cake (Hazadous waste ) etc. &
other waste Such as Plastic Rubber ,lather etc. Shall not be
allowed as Fuel in Brick Kiln if found and verified consent will be
revoked. (1.) The unit must Submit the Amount of EC if imposed
by the Head Office. The Other Relevant Documents Regarding the
unit have been uploaded in the Profile of the Industry. File
forwarded for your kind consideration and Final Decision, please

View Prov
Certifica

te |

Provisional Certificate has been issued _View Prov Certificate |

_Uploaded Certificate |,

Water Consumption Details

Source Consumption

Quantity (KL/D)

Domestic

2.0

Process

2.0

Water Effluent Generation

Details

Generation

Waste Water Generation Quantity (KL/D)

83

Domestic 1.5
Hazardous Waste Generation Details
s . . Quantity(Ton per
Authorization Required For Source of Generation Category annum(TPA))
Stack Details
. Inner .
Stack Height ) h . Exit "
Stack above Stack Height Stack Dimension Gas Fuel Gas |Velocity|Plant . Draft |Material Of Pollution
Attached round above factory T of Stack ntity(m~3/hr)|Temp('C)|of Th C it Unit T Construction Control
To Plant |[9"°Y room(meters) op Top(in Qua Y emp ° € apacity| ype onstructio Equipments
level(meters) meters) Gas/sec
: . Metric Natural Brick
Brick Klin 30.0 30.0 Round 0.9 1000.0 120.0 10.0 5.0 Tonnes/Hour| draft | Massonary Others,
Product Details
. Intermediate Unit Intermediate
Product Name Qty Unit Product Product Qty Product
Bricks 8000000 Numbers/Year Numbers/Year
Raw-Material Details
Consumption of
. L Consumption of Raw Material | Raw Material per
Name of Raw-Material TRrade_hl:atme_ olf Quau;l::ltty C_)fIRaw Prlsmple per unit of output during the unit of output
aw-Hateria ateria se previous financial year during the current
financial year
Clay 20000 Mafrcl)l;fgfitcukr;ng Metric Tonnes/Year Metric Tonnes/Year
Sand 20 Metric Tonnes/Year Metric Tonnes/Year

https://lukocmmes.nic.in/applicationProcessingDetails/openApplicationDetails/6449183
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https://ukocmms.nic.in/applicationProcessingDetails/downLoadingCertificateProv/6449183
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https://ukocmms.nic.in/applicationProcessingDetails/downLoadingCertificateNew/6449183
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R REGIONAL OFFICE

= UTTARAKHAND POLLUTION CONTROL BOARD
ot 4 Irrigation Design Building Campus, Roorkee-247667 (Distt- Haridwar)
UKPCB/ROR/Con/G-178/2025/F+3 T pate: |1 .07.2025

Registered Post
To,
M/s Gagan Brick Field
Khasra No-138, 139,
Vill-Mohammadpur Jatt,
Pargana Narsan Roorkee
Distt- Haridwar.

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA
(Consolidated Consent & authorization) {I"rcslifﬂencwulﬂ{enpplicatinnfExpan:iun!} under
Section-25 of the “Water (Prevention & Control of Pollution) Act, 1974" and under Section-
21 of the “Air (Prevention & Control of Pollution) Act, 1981" and Authorization under “Rule-
6" of the “Ilazardous Waste (Management, Handling and Transboundary Movement) Rules,
2016™ notified under “Environment (Protection) Act, 1986" as applicable (to be referred
hereinafter as Water Act, Air Act and HW Rules respectively).

Caf ID - 10344 Application ID-6449183

CCA (Renewal)

Consent AWH No. (1 ! [}
Gagan Brick Field located at Khasra No-138, 139, Vill-
Distt- Haridwar subject to the provisions
ers that may be made further and subject to

CCA is hereby granted to M/s
Mohammadpur Jatt, Pargana Narsan Roorkee,
of the Water Act, Air Act and HW Rules and the ord
following terms and conditions :-

1. This CCA is granted for a period up to 31.03.2028 and valid for manufacturing of
following products with Capital Investment / Net Assets Values Rs 30.56 Lacs.
[s. Last CCA Quantily CCA Renewal
No. | Product Quantity Product Quantity
(Per Month) (Per Month)
1] Bricks | 80,00,000 Nos Bricks 80,00,000 Nos

2. Specific Conditions under Water Act:
(i) The daily quantity of effluent discharge (KLD):-

Last CCA or CTE CCA Renewal
Trade Effluent Nil Nil
Sewage 1.0 1.0

(ii) Trade Effluent Treatment and Disposal: Nil.
(iii) Sewage Treatment :‘md Disposal: 1he applicant shall provide comprehensive Septic
Tank/ Soak pit is required with reference to influent quantity and quality.
3. Conditions under Air Act:-
(i) The applicant §I1aII use fq!low'rng fuel and install a comprehensive control system consisting
of cunllrul equipment as is .rE{]l.IIrf:d with reference to generation of emissions and operate
and maintain the same continuously so as to achieve the level of pollutants to the following

standards :
T

S. Stack stllached Stack | Type of | Fuel Emission Emission

No with h;:fm Fuel Quuntity Control standards
. et 3{:[__{3@ - KLD/MTD Equipment not to exceed
; 0a - Gravitational 25 :

{Lr:':l:;ed ?aﬁ wood Settling Chamber TR

ig-Zag | & Stack-30m
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| | Technology) | | -____l_l | J ; ’ ]

= Silence Zone
" Standards for Noise | Industrial Area | Commercial ;:.r:ll g:;'d'-‘"m:l ;:;:“ Dln; Night
level in db(A) Leq 31:1{ !;iii;:t 3;3; I:Ti E‘ ! ol prn time | time

75 | 170 65 55 53 4 e
Day time: from 6.00 a.m. to 10.00 p.m, Night time: from 10,00 p.m. to 6.00 am.
4. Conditions under HW Rules.- i s
. erate a
(1) The Occupier of M/s Gagan Brick Field is hereby grated an authorization to op
facility for collection and storage of Hazardous wastes. . "
; A - of
(i) The authorization is granted to operate a facility for generation, collection and storag
hazardous wastes within factory premises for following category of wastes.
(iii) The authorization shall be in force for a period up to 31.03.2028 N i
(iv) The authorization is subject to the conditions stated below and the condl-tmns as may be
specified in the rules for the time being in force under Environment (Protection) Act, 1986.

§.No. Category Qﬁantity of Waste for which Mode of ]

(Schedule-I & Schedule-IT) | authorization is being issued (MTA) Disposal

Terms and conditions of authorization:

(i) The authorization shall comply with the provisions of the Environment (Protection) Act,
1986, and the rules made thereunder.

(ii) The authorization and jts renewal shall be produced for ins
authorized by the SPCB/PCC.

(1)) The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
wastes without obtaining prior permission of the SPCB/PCC.

(iv) Any unauthorized changes in personnel, equipment as working conditions as mentioned in
the application by the person authorized shall constitute a breach of his authorization,

(v) It is the duty of the authorized person to take prior permission of the SPCB/PCC to close
down the facility.

(Vi) An application for the renewal
rules.
(vi1) Any other conditions for compliance as per the Guidelines issued by the MoEF or CPCB.
5. Compulsory documents to be submitted by the Industry/Unit: -

(1) Annual return in Form-4 and Waste Disposal Manifest in Form-10 under HW Rules
and Third Party Audit Report.
(1)) Environment Statement in Form-V of Environment (Protection) Rules, 1986,

(iii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage
Area.

pection at the request of an officer

of an authorization shall be made as laid down under these

6. Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA.

7. Competent Authority reserves the ri ght to change/modify/add any time any condition of this
CCA.

8. Unit has to comply with the other general conditions as annexed herewith. Non compliance

of any provision of this CCA and provisions of the Water Act, Air Act and HW Rules will
result in legal action under the aforesaid Acts and Rules.
Specific Conditions:
I In case Unit is using ground water than unit has to obtain NOC from central Ground water Authority for
abstraction of ground water for which unit may refer web site http://cgwa-noc -20V.in
2. The applicant shall provide ports in the chimney/stack and facilities such as ladder, platform etc. as per
requirement for monitoring the air emissions and the same shall be open for inspection and use at all times by
the Board’s staff. The chimney/stack attached to various sources of emission shall be designated by numbers
such as S-1, 8-2 etc, and these shall be painted/ displayed to facilitate identification.
3. The industry shall ensure interlocking of air pollution control devices and production processes.
4. Solid wastes generated from the industry have to be disposed in manner so that contamination of surface water
bodies/ground water/soil etc. does not take place.
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all take ade
and ry ke adequate measures to control of noise from its own sou :
standards as may be applicable. rce so as to comply with the
6. The applicant shall develop three rows of green be

Central Pollution Control Board, It on the premises with plant species as suggested by the

1. The industry shall ensure all safety measures and
authority,

shall undertake periodical assessment by the competent
8. The uni i : i .
Ru‘: i ?a“ strictly comply with the provision of The Public Liability Insurance Act. 1991 as amended and
es made there under there under and shall subimit copies of Insurance Policies (if any) to the Board Offices
regularly,
9. Unit Shall ensure to comply the Notification of MoEF & Climate change (Government of India) on dated
22.02.2022 Under EP Act 1986,
10. Unit shall ensure to obtain the Validation certificate from Central Building Research Institue or authorized

organization regarding conversion to induce draft zig zag Technology & Submit it to this office within three
Months.

L1 ANl the moving areas around the main Brick kiln shall be paved with the bricks to minimize the fugitive
dust/emission from the brick kilns operations,

12 The Brick Kiln shall provide permanent facility (Port hole & Platform) as per the norms & design said down
by the Central Pollution Control Board for monitoring of Emissions.

13. The occupier of Brick Kiln shall use only permitted fuel in kiln. In case of use of fuel other than permitted,
this CCA order shall be cancelled.

14. The occupier shall ensure that fine dust not to accumulate all around the Brick Kiln.

15. The unit shall submit stack emission monitoring report from MoEF & CC recognized laboratory to the Board’s
offices. within two months.

16. All necessary approval from the concerned authorities including Mining Department of the State shall be
obtained for extracting the soil to be used for brick making.

17. The unit shall strictly comply with provisions of water Act, Air Act & E (P) Act and Rules/Notifications made
thereunder.

General Conditions:

|. The applicant shall get the sample of treated effluent/emissions/hazardous wastes/leachate analyzed at least

once in a three month/six months/one year from the laboratory recognized by the CPCB/UEPPCB/NABL
/MoEF and conforms to the limits stipulated. Test report shall be communicated to the UEPPCB

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered outlet
for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated waste water and domestic waste water shall be disposed jontly at one disposal point. The applicant
shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If, at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action shall
be initiated apainst the applicant.

5, The applicant shall imaintain good housekeeping. All valves/pipes/sewer/drains etc. must be leak-proof.

6. The industry shall provide uninterrupted entry to the STP*S/ETPs inlet and outlet points, Air Pollution Control
equipment and stack for smooth sampling/monitoring of efficiency of pollution control measures.

7. The industry shall provide “Inspection Book” at the 1ime of inspection to the Board's officials.

8 Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
oceur in excess of standards laid down, such informition shall be reported to the Board's offices and all other
concerned offices, In case of failure of pollution control equipment, the production process connected to it
shall be stopped with immediate effect.

9 The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only. .
10.1n case of any damage to the agriculture productivity, human habitation ete. by the operation of industry, it

shall be impera[iu:e 1o stop _prodlucliun in the indusiry with immediate effect and such information shall be
reported to Board’s ofﬁws. he industry shall be liable 1o pay compensation 2lso in such cases as decided b
the Competent Authority, ¥

86
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ge in production types/ production

S .
11. The applicant shall reapply before the 30 days of expiry of CCA or any cha e i U

capacity/manufacturing process/capacity enhancement efc. or any change in ¢
emission point. i

12. The person authorized shall not rent, lend, sell, transfer or otherwise tri
obtaining prior permission of the Board. -

13. Any unauthorized change in personnel, equipment as working condition as
person authorized shall constitute a breach of his authorization. o

14.1t is the duty of the authorized person to take prior permission of the Board to close down the facility.

15. The authorization is valid for temporary storage of Hazardous Waste within premises only. ol

16. The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous chE!_TI Icals
being used in the plant as well as air emission and waste generated within premises is displayed on Display
Board of size 6x4 feet outside the main factory gate within premises. .

17.1t is duty of the authorized person to take prior permission of this Board to close and cleanup the facility for
treatment, storage and disposal of hazardous waste.

18. The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in Form-4 on
or before the 30" day of June following to the financial year to which that return relates,

19.In case of any accident, complete details shall be submitted to this Board as required under H.W. Rules.

20.1In no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream. All spillage
must also be safely collected and stored.

21. Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed physical and
chemical analysis of hazardous waste sample and report to the Board.

22 Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit constructed
with R.C.C. or such material which does not react with the waste contained in it.

23.The storage area should be fenced properly and Sign/Notice Board indicating ‘Danger’ and *Hazardous’ shall
be displayed at appropriate position both in Hindi and English.

24.The industry will store non-ferrous metal waste, used oi I/spent oil waste in sealed drums placed on impervious
floor under covered shed. Hazardous waste if required shall be sold only to Registered Recyclers/Re-
Processors.

25.1n case of any transportation of hazardous waste, the details in Form-10 of the Hazardous Rules shall be
submitted to the Board.

26. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as may be

necessary. R

\UD? %-hwn-”

Regional Officer

insport the hazardous waste without

mentioned in the application by the

Copy to: Member Secretary, Uttarakhand Pollution Control Board, Dehradun for kind

information. , 1 § ':‘ s
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